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12.14 hrs. 

PAPERS LAID ON THE TABLE 
REPORT OF THE INFoRMAL GROUP ON 

GOLD CON"ftlOL 

The MiDJster of FiDaDce (Shrl T. T. 
Krishnamachari): I beg to lay on thl! 
Table a copy of Report of the Intormal 
Group on Gold control. [Placed in 
Library. See No. LT-2009/63.] 

ANNUAL REPORT OF OIL AND NATURAL 
GAS COMMISSION, 1962-63 

The Minister of Petroleum and 
Chemicals (Shri Humayun Kabir): I 
beg to lay 'on the Table a copy of 
Annual Report of the Oil and Natural 
Gas Commission for the year 
1962-63, under sub-section (3) of 
section 23 of the Oil -and Natural 
Gas Commission Act, 1959. [Placed 
in Library. See No. LT-2010/63.] 

AMENDMENTS TO INDIAN ADMINISTRA-
TIVE SERVICE (PAY) RULES ETC. 

The Minister of State in the Minis-
try of Ht)me Affairs (Shrl Hajarna-
vis): I beg to lay on the Table under 
sub-section 21 of section 3 of the 
All India Services Act, 1951:-

(i) A copy each of the following 
Notifications making certain 
amendment to Schedule III to 
the Indian Administrative 
Service (Pay) Rules, 1954:-

(a) G.S.R. No. 1469 dated the 
14th September, 1963. 

Situation 
(b) G.S.R. No. 1494 dated the 

21st September, 1963. 

(c) G.S.R. No 1624 dated the 
12th October, 1963. 

[Placed in Library. 
2011/63.] 

See No. LT-

(ii) A copy of Notification No. 
G.S.R. 1697 dated the 2nd 
November, 1963 making cer-
tain amendment to Schedule 
III to the Indian Police 
Service (Pay) Rules, 1954. 

[Placed in Library. See No. LT-
2012/63.] 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS,.AND RESOLUTION 

TwENTY-NINTH REPORT 

Shri Krlshnamoorthy Rao (Shi-
moga): I beg to present the Twenty-
ninth Report of the Committee on 
Private Members' Bills and Resolu-
tions. 

lZ.lS hrs. 
MOTION RE: FOOD SITUATION-

Concd. 
Mr. speaker; Further considera-

tion of the following motion moved by 
Shri A. M. Thomas on the 2nd De-
cember, 1963, namely:-

"That the Food Situation in the 
country with particular reference 
to rice and sugar be taken into 
consideration." 

The substitute motions are also be-
fore the House. 

Shrl Kapur Singh (Ludhiana): We 
want to know when the Minister will 
be called upon to reply. 

Mr. Speaker: I have extended the 
time. One hour would be given to 
private Members, and then the M:ntis-
ter would reply. Now it is 12·15. 1 
will call him at 1.15. 

Shri Shivaji Rao S. Deshmukh 
(Parbhani): In one hour hardly six 
people can be accommodated. 
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Mr. Speaker: 
done. 

Whatever can be 

Shri Ranga (Chittoor): Mr. Speaker, 
we find an atmosphere is being creat-
ed by the concerned Ministers and 
also a number of hon. Members from 
the Congress and Communist benches 
that controls should be brought in if 
not directly, at least in an i i~ 
manner in the name of protecting the 
peasants on the one side and the con-
sumers on the other. It was in this 
way that the British Government in-
troduced cootrols during the last war 
and the country paid a very high 
price. In spite of seeing this, the com-
munist-minded Ministers fell in love 
with these controls when they came 
to power soon after the advent of 
freedom and wartime controLs coo-
tinued. Gand!hiji had to raise his voiCe 
against these controls. In spite of 
that the Prime Minister continu-
ed them. Then it fell to the lot 
of Gandhiji to threaten to go on satya-
graha before the Government allow-
ed itself to be persuaded to drop the 
controls. That wall the first exper-
ience. A second time controls were 
,brought in again and it was the ad-
ministrative courage and political cour_ 
age of Rajaji and the late Kidwai 
which came to the rescue of this coun-
try and controls came to be withdrawn. 
With what result? When controls were 
there. consumers and producers both 
suffered; the middlemen also suffered. 
Thc country as a whole groaned un-
der that suffering. When cont-
rols wcre removed prices came 
down and blackmarketing came to an 
end, Foodstuffs came into the market 
and country again began to breathe 
a sigh of relief. Therefore, I wish to 
warn the Government against any 
direct or indirect plan or scheme to 
introduce controls and compulsory 
prormf'mf'n t and rationing and alI the 
rest. Let them not take advantage of 
the present atmosphere of discontent 
prevailing due to their own mis-
management Of sugar supply and dis-
tribution, in order to bring in these 
controls in an indirect way, first for 
sugar and later On for fOOd products. 
Secondly, we are opposed to the pre-

sent pOlicy of discrimination that the 
Govemment is pursuing between 
urban consumers and rural consu-
mers, between urban people and rural 
people even in regard to gur distribu-
tion. 
12.19 bIB. 

[MR. DEPUTY-SPEAKER in the Chair] 
There are gur producers in U.P. and 
Bihar and in Andhra PradeSh in the 
south and they are made to suffer just 
because of the various restrictions that 
Government imposes on them. I need 
not go into details from the licensing 
of the gur producers and khandsari 
produeers, most of whom happen to be 
kisans, to the inter-state restriction 
that they have imposed. The result is 
that prices haVe come down. But this 
hits the consumer in Gujarat and in 
Maharashtra and in Andhra also in 
places where gur production is deficit, 
Consumers in these places want to 
have gur but are prevented. Even in 
Delhi there is the recent scandal in 
regard to gur distribution and prices 
in spite of invoking the aid of co-
operatives. Government should consi-
der the interest of the consumers and 
producers also of gur. They talk as 
if they have done a great thing about 
the minimum prices of foodgrains, 
cotton and sugar. What is the mini-
mum that they have fixed? It is such 
rock bottom at which it WOUld not be 
possible for our peasants to go on 
producing anything at all because it 
is so much less than their cost of pro-
duction. It is extra-ordinary that 
during all these years when discus-
sions were going on in regard to food 
question in this House and the other 
House, most of the Members go 00 
speaking in favour of the fixation of 
remunerative prices. Yet this popu-
lar Government continues to fail to 
fix the remunerative prices. They are 
agreeable to fix remunerative prices 
in regard to various i ;trie~, but 
when it comes to agr'culture, they are 
not prepared to yield even to public 
opinion on their own side, Let them 
look into the records of this Hou_e, 
Bnd they wiII find that a great majo-
rity of' the Members speaking from 
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[Shrl Ranga} 
the Congress Benches themselves not 
only now but over all these years 
have .been demanding the fixation of 
remunerative prices, and the Govern-
ment has been continuing to faU in 
t ~ regard. They appointed commit-
tees after committees; they made their 
recommendations and the Govern-
moot made various promises from 
time to time and yet the GOvernment 
have not e~  able to implement any 
of those recommendations in rgard to 
the fixation of remunerative prices. 

What is it that can induce our pea-
soots to produce more and more in 
order that the country can achieve a 
greater production? First of all, it 
is the remunerative prices. Till now 
the Government have failed in it 
There should be an insurance against 
the loss of crop caused by floods re-
sulting in famine and drought. Till 
now nothing has been done in that re-
gard. They have left it to the discre-
tion of the State Governments whe-
ther they would be willing to set 
apart any fund at all as an insurance 
against the vicis'situdes of seasons, and 
nothing is being done by way of ini-
tiative from the Centre itself. When 
the pr'ces fall, whenever there are 
bumper harvests, Government is not 
prepared to consider its responsibi'ity 
beyond fixing, as I have said, the 
rock-bottom pr'ce level which does 
not cover even the cost of cultivation. 
On the other hand, Government have 
been taking irdtiative in creating what 
are known as disincentives in order to 
discourage our peasants from putting 
their best possible effort in produc-
tion. There is now the latest threat 
which is hurled at the peasantry by 
way of the Constitution (17th Amend-
ment) Bill. Even before they pass it, 
even today, the peasants all over 
India-millions and millions of them 
-are beginning to wonder what 
would happen at all to their own hold-
ings. When the prices are going dOWn 
in regard to their own land values, 
how can you expect them to dO tj,n" 
best In order to improve the quality 

of their soil and also develop more 
and more production? 

There is also the threat of c<HIpe-
rative farming. We know the result 
of co-operative farming in Soviet 
Russia. They have been bargaining 
for purchasing three milliOn tons of 
food grains from America alone and 
they are going to purchase from 
Canada, Australia and various other 
countries also. The total amount of 
imports that We are getting from all 
the countries of the world is not more 
than 3.8 million tons, but from one 
country alone Soviet Russia is oblig-
ed to import three million tons, and 
that is the achievement ot co-opera-
tive farming. 

Therefore, I wish to warn once 
again the Government against their 
suicidal policy of co-operative farm-
ing. What is worse, it works as a 
disincentive to our peasants. Then 
there is the latest one-the discrimi-
nation between t~ ordinary peasant 
and the co-operatives. By ail means, 
give everv possible encouragement to 
co-operatives, but, at the same time, do 
not make anv discrimination against 
independent peasants who would like 
to go and purchase various things or 
sell their own things apart from the 
co-operatives. 

Then there's the other queslion-
the ever-increasing burdens on land 
revenue. In several States, and in 
my own State. they have gone up 
by more than 100 per cent and in some 
cases by 200 per cent also. There are 
the rising burdens of excise duties to 
the credit or the discredit of thia 
Union Government. Unless these 
tax burdens. are reduced it would not 
be possible for you to give any kind 
of incent:ve to our kisans. 

T~e  there is the question of the 
imports being utilised in order to 
keep down our own growing .prices. I 
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want the imports to be utilised in or-
der to help the under-privileged 
people in our country, the people who 
are living under sub-normal condi-
tions and sub-normal living standards, 
but on the other hand, these imports 
cannot be used in order to keep down 
the price level to such an extent that 
our peasants cannot obtain their re-
munerative prices. The same criti-
cism would apply to the policy of 
warehousing also. These warehouses 
-independent, co-operative and Gov-
ernment-are to be utilised in 
order to help our peasants but not to 
weaken their capacity to obtain a 
decoot enough price in the markets. 
But the Government, on the other 
hand, seem to be too much concerned 
about the cities. Our friends from the 
communist benches have been making 
So much noise in regard to the diffi-
culties of Calcutta. Why not the 
Government think of subsidlsing the 
under-privileged people, the low-
income people, in all these big indus-
trially prominent cities of this coun-
try, instead of trying to keep down 
the prices of agricultural produce 
over the whole country and in that 
Way subsidising the food consumption 
of the richer people and the upper 
middle-class people at the cost of the 
peasants themselves? Bombay, Cal-
cutta, Kanpur, Jamshedpur, Madras, 
Delhi and other industrial cities can 
thus be helped and the food problem 
can be solved, without in any way in-
juring the peasants, if only Govern-
ment Would be realIy keen on solving 
the problem in a statesman-like man-
ner. 

In the same way, it is also wrong 
for people to think that food prices 
have risen far too high. Let them 
consult the statistics themselves The 
Minister also has eiTen some informa-
tion in regard to that matter. What 
I want and what all the consumers in 
urban and rural areas desire is that 
there should be parity betweetl agri-
cultural price and other prices. Parity 
policy is being followed bv other 
countries like Australia, New 'Zealand, 
Canada, Denmark, Holland and also 

America. Why not we adopt that par-
ticular policy? 

There are these Government plans. 
Are they imaginative? They seem to 
be. Are they visionary? They seem 
to be. Are they practical? They are 
not. Are they realistic? They are 
not. Why do ,r say so? They have 
set the price level for 1960-61 at 
Rs. 563 per ton. When it comes to 
their eJq>ecta tions, their expected 
price for 1965-66 is Rs. 560. Their later 
expectations for 1970-71 are Rs. 560. 
Will it ever be possible for Govern-
moot to keep this price at this parti-
cular level? What happens to infl,a-
tion? What happens to the built-in in-
flation., as they say, in all their deve-
lopmental plans? What happens to the 
currency inflation that they are bring-
ing into this country? In 1956-57 
there were Rs. 2373 crores worth of 
credit placed at the disposal of the 
people by way of currency notes as 
well as bank advances. By 1963, Rs. 
2282 more crores were placed at the 
disposal of the people. They have 
doubled the circulation of the money 
in the hands of the people. Naturally 
prices go up. Then how do they plan 
for this? 

Therefore, I wish to say that it is 
not possible fOr the Government to 
maintain the prices for agricultural 
produce in the manner in which they 
have planned while at tliesame time 
enjoying their freedom to go On in-
flating our own currency, depreciatIng 
its value and robbing the poor people 
of the value of their Own money. All 
that they can do, if they 'have states-
manship, is to develop a plan for 
achieving parity, so that if industrial 
prices go up, if consumer prices go 
up, if the cost of cultivation goes up, 
let the prices that they would allow 
for agriculturists also go up. 

So, in conclusion, I repeat my 
warning again against any scheme of 
introducing directly or indirectly 
their so-called policies of regulation, 
which would only result in compulsory 
procurement and fixing unremunera-
tive prices for the peasants. If they 
do not give up their disincentive poli-
cies, It would be impossible for them 
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[Shri Ranga] 
to expect agricultural productiOn to 
go uP and they would be only living 
in a fool's paradise, 
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"To~~~:~ 
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Shri Tyagi (Dehra Dun): I want to 
have a clarification about the pro-
cedure with regard to speeches. The 
recognised ro~e re was that we 
waited for your eye. Now are the 
slips current or does the eye still 
hold? 

Mr. Deputy-Speaker: They are 
catching my eye:-

Shri ~a at  (Pudukkottai): Mr. 
Deputy-Speaker, while on the one 
hand people are facing scarcity of 
sugar, the country on the other is 
facing interruption in the production 
of sugar. Interruption in the pro-
d uction of sugar in factories is taking 
place, of course, on the question of 
fixation of price. The matter of fix-
ation of prices is entirely in the hands 
of th-e Government. In respect of 
interruption of production on grounds 
other tihan fixation of cane r~ e there 
is no adequate machinery to settle. 
There is one sphere in this industry 
where Government have not yet en-
sured any machinery for settlement 
of disputes avoiding suspension of 
production. I mean, the relationship 
between the cane-grower and the 
sugar factory owner. If disputes arise 
between 1Ihe labour and the sugar 

factory owners, there is the Industrial 
Disputes Act regulating the relation-
ship: there are the labour officers, the 
labour commissioners, the industrial 
court Dr the industrial tribunal which 
try to settle disputes between the 
labour and the management While at 
the same time avoiding suspension of 
production. But if disputes arise bet-
ween the cane-growers and the factory 
management, there is absolutely no 
machinery today; that is, apart from 
the question of price fixation, if other 
disputes arise, there is absolutely no 
machinery that will settle those dis-
putes between t!he canegrowers and 
the factory management while avoiding 
suspension of production. That is 
what is happening in the State of 
Madras today. 

In the State of Madras Parry and 
Company is the leading individual 
sugar producer, specially in the 
south. They are owning a factory 
called the Cauvery Sugars and Che-
micals Limited in Pettavaithalai. 
Now, the price of sugarcane was fixed· 
for sugarcane to be supplied in the 
sugar year ending October 1961. The 
cane growers supplied the cane 
but even after the sugar year was 
over the canegrowers were not paid 
the full statutory price. They were 
paid the minimum but the full statu-
tory price was not paid to them. They 
were entitled to step the supply of 
cane to the factory-as a seller if I 
am not paid the full price, I am en-
titled to stop supply-yet, in the inte-
rest of the country they continued to 
supply cane for the sugar year end-
ing October 1962. Even during the 
second year they were not paid the 
full statutory price. Again, in the 
interest of the country, they did not 
stop the supply of cane. In the sugar 
year ending October 1963 also they 
supplied the cane. Even then they 
were not paid the full arrears. For 
the 1964 season also, which has start-
ed, they supplied. But, when they 
found that the management was tak-
ing advantage of their cooperation 
·to deny them arrears. they gave 15 
days' notice. Here was the time for 
the management, seeing the danger 
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of interruption in production. to come 
forward and take the path of negotia-
tions and settlement for avoiding the 
interruption in production. But, un-
fortunately. the management resorted 
to the other method, that is, of allow-
ing suspension of production, of tak-
ing advantage of the absence of ma-
chinery to settle disputes, of tiring 
out and disrupting the peasants and 
of bringing them down to heels. The 
result was that from the 9th Novem-
ber, 1963, the factory stopped crush-
ing in the midst of the season. Be-
cause of this 800 bags of sugar pro-
duction every day was being lost, 
about 400 workers were thrown into 
the streets for no fault of their own 
and another 300 were threatened to 
be thrown out. 

Again the peasants came forward 
and said that they would defer their 
demand for full settlement and would 
supply cane provided the manage-
ment would make them some interim 
payment which could 'be adjusted 
later. Even then the management 
refused. Is it not tantamount to 
Parry and Company holding tihe in-
terept of the nation to ransom to gain 
their unfair objective? Should the 
country pay for the intransigence of 
the management? Should the labour 
pay by their starvation and un-em-
ployment for the intransigence of the 
management? 

Now, one may ask whether the 
State Government did not intervene. 
But unfortunately the Indusries Mi-
nister of the State Government took a 
queer stand. He said that this is a 
dispute concerning a contract between 
the two parties and they have noth-
ing to intervene in it. The loss in 
production continued. Then, it may 
be asked as to what the Central 
Government was doing. Myself, Shri 
Ananda Nambiar and Shri Kalyan-
sundaram, an MLA from that State, 
three of us, sent telegrams to the 
Food Ministry saying "Loss of pro-
duction continuing; please intervene." 
To this day there is no Il'esponse to 
those telegrams. There is not even 

an acknowledgment. If this is 'the fate 
of correspondence and telegrams from 
Members Of Parliament, one can un-
derstand what will hBippen to the 
ordinary citiZen who is approaching 
the Ministers and the Ministries. Ulti-
mately, knowingly or unknowingly, 
Government were also becoming a 
party to the callousness of the mana-
gement. The management is while 
doing all this blaming the Centre. 
They say:-

"The Company's position re-
garding additional price for cane 
supplied in the sugar year ending 
31 October 1961 and 31 October 
1962, has been fully explained to 
the growers. The Company wishes 
to reiterate that only the Autho-
,rity appointed by the Govern-
ment of India can make any pro-
nouncement regarding additional 
price." 
I want to know from the Central 

Government's Minister concerned 
whether these arrears to the pea-
sants accrued due to the delay on the 
part of the Central Government in 
taking any decision. I also want to 
know, what is pending before the 
Central Government when the statu-
tory prices have already been an-
nounced from 1961 onwards. I want 
to know whether the Central Govern-
ment fettered the management from 
paying the full statutory price when 
some matter, they say, was pending 
before the Committee. I also want to 
know from the hon. Minister whether 
the Central Government fettered the 
Company from making any interim 
payments pending final decision from 
the Government here. Neither the 
growers know about it nor do the 
public at large know it. That is why 
I want to know what steps are being 
taken by the Government in this 
regard. 

Similarly, in Pugalur also, another 
cane ~g area, a similar situa-
tion is approaching. For the present 
main season the Government have 
announced the price. What I under-
stand from the growers is that for 
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the jaggery IIrea it is incrCClsed from 
Rs. 1/75 to Rs. 2/- or sO a maund, and 
for the non-jaggery area it is il.<:r-'as-
ed from Rs. li52 to Rs. li65 or so. Then, 
there is the recovery area and the 
Pugalur factory is classified as being 
in the recovery area. They have also 
announced price increase for that. 
After the classification of the Puga-
lur factory as being the recovery 
area, suddenly the management paid 
fOr this season only Rs. li88 a maund. 
When they are asked about it, they 
say that they do not yet have the 
staff to calculate it On the recovery 
basis. So, the canegrowers asked 
whether this payment was provisional 
and they said that it was not ~rovi  
sional but that it was final. What 
right has the management got, after 
this area has been classified as the 
recovery basis area, to arbitrarily fix 
the price of Rs' 1/88 a maund as final 
and settle the entire thing? More-
over, this price of Rs. 1/88 a 
maund does not come in any of the 
three categories announced by the 
Government. 

These are the problems that have 
arisen and there is no machinery to 
esttle them. If there are some respon-
sible officers of Government appoint-
ed in the cane growing areas, or if 
there is some machinery there, these 
cane growers, whether members of as-
sociations or individuals, can go to 
that officer, get enlightened on the 
various notifications that are coming 
from the Government and alse use 
the good offices of those officer, and 
machinery to settle such sort of dis-
putes. My submission must be serious-
ly considered by the Food Ministry 
and I would like to have a specifiC 
reply as to what the Government has 
done with regard to the Pattavaithali 
sugar factory. 

The Minister of Foed and Agricul-
ture (Shri Swaran Sing'll): You have 
got the Cane Commissioner in your 
State. The Cane Commissioner looks 
after this. 

Shri ShJvaJI Rao S. Deshmukb: Mr. 
Deputy-Speaker, Sir, I rise to thank 

you and to congratulate the hon. Mi-
nister for active interest that he has 
been taking in the food problem in 
general and the sugar situation in 
paticular. We have before this House 
a couple of statements which thi:! hon. 
Minister Of State has been pleased 
to make. The consensus of the debate 
has been that the fOOd policies of t.he 
Government of India are neither 
farmer-oriented, but they are con-
sumer-oriented, but they are trader-
oriented. My own appreciation of the 
policies happens to be this that they 
are not even tIlader-oriented. They 
only just happen to be situation-
oriented because the Government pro-
ceeds fram ad hoc solutions to ad hoc: 
solutions as and when the contingen-
cies of the situation demand and since 
the traders in this country happen to 
be extra-sensitive people, happen to 
be experts in creating situation which 
is to their liking, ultimately the class. 
which happens to profit by the policies 
of this Government, ad hoc as they 
are, happens to 'be the traders. Be-
cauSe of this, an impression is being 
created that the policies of the Gov-
ernment of India a-re trader-oriented 
I wish the hon. Minister with the 
courage which he has, with the talent 
and competency which he can com-
mand, will boldly face the situation 
on the basis of a permanent solution 
and would proceed further and I 
think with the support of this House-
l have every hope of e ~e can 
succeed if instead of dealing with the 
situation on an ad hoc basis, he de-
cides to deal with the situation on a 
permlll1ent basis. With this I wish 
to lay stress upon this particular tact 
that the Government has so far in-
variably bent before the situation. I 
want Government whiCh will neither 
break nOr bend and will meet the 
situation squarely and will see to it 
that the permanent solutions which 
they have in mind are enforced stric-
tly. 

The Minister of Food and Arrlcul-
tare (Shrl Swaran Singh): That will 
be situation-oriented, as the hon. 
Member pointed out. 
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Shri Shivaji Rao S. Deshmukl1· It 
cannot be situation-oriented. . 

Shrl Swaran Singh: It you want 
the Government to meet the situation, 
then it will be situation-oriented. 

Shri Shivaji Rao S. Deshmukb: It 
cannot be situation-oriented because 
it will be the situation of the crea-
tion of the Government not the situa-
. tion of the creation of' the consumer 
Or the trader or the farmer. In that 
case, I think, it will not be situation-
oriented. 

Shri Swann Singh: It is not wrong 
to be situation-oriented. 

ghri Shivaji Rao S. Deshmukh: It 
has been a uniform and consistent 
demand in this House time and again 
that the minimum price payable tu 
cane growers will be Rs. 2 a maund. 
The hon. Minister has been pleased to 
give the minimum of Rs. 2 a maund 
in certain areas and has been pleas-
ed to discriminate certain other areas 
as not being necessary to attract this 
provision of Rs. 2 as the basic mini-
mum. I wish the hon. Minister should 
boldly assert that Rs 2, the basic mi-
nimum, shall be the accepted crite-
rion without any regional or territo-
rial discriminations whatsoever and 
that Rs 2 shall be the basic minimum 
at 9 per cent recovery and subsequent 
recoveries and increase in recoveries 
would be adequately paid for. So far, 
there has been no satisfactory for-
mula other than I} nP. per 1 per cent 
ncrease in percentage recovery. When 
we say that the recovery should be 
the basis for payment of sugarcane 
prices, we cannot depart, as has been 
stated by t'he hon. Minister, from this 
formula. I happen to gpring torm that 
area where because of this discrimi-
natory policy the sugarcane cultiva-
tion has suffered most. Our Minister 
has told, and very confidently told, 
that the situation is very hopeful. He 
said that new factories have started 
production and new licensing capacity 
Is going to increase the sugar pro-

duction. Wherefrom tqe sugar pro-
duction would increase if there is no 
cane supply? Already, on the horizon 
of cane supply, there have been signs 
of storm. Just now the hon. Member 
referred that the two cane sup-
pliers have served notices of termina-
tion of their contract. Even the co-
operative sugar factories in Maharash-
tra which are bound statutorily to be 
supplied with cane by cane suppliers 
have receiVed similar notices. There 
has been litigation in the High o rt~. 

For instance, in the case of your D. I. 
R. notification by which you bound 
over the sugar-cane suppliers to 
supply the cane to the factories, thE.' 
High Court of Maharas'htra has held 
that the breach of such notification or 
any such rule would be amounting t() 
financial payment for breach, not 
amounting to an offence. Even the 
breach of any such rule or notifiea-
ti(1n would not be legally enforceable 
according to the judgement of the 
Maharashtra High Court There hwe 
been several litigations in other High 
Courts on this issue and the source 
of this litigation is that the Govern-
ment has denied to cane growers 
wh"t \lnder the law is their right and, 
I think, if this notification of the hon. 
Minister, discriminatory as it is, is 
challenged before any court of law, 
it would be equally mooted out and 
voted out as being discriminatory an<I 
ultra viTes. Therefore, I think, even 
to escape these legal consequences, 
the hon. Minister should firmly e~

lare that Rs. 2 shall be the minimum 
cane Price at 9 per cent recovery and 
subsequent recovery shall be paid 
at the rate of Ii nP pe<r 1 per cent 
increase in the sugarcane percentage. 

Now, the minimum price that has 
been agireed to is Rs. 2 a maund. It has 
been stated that it should be in the 
consumers' interest. We have no 
quarrel with the consumers' interests. 
Consumers' interests in this nation 
deserve most sympathetic o i e~a
tion and strong protection, but consu-
mers' interests as we the elected 
Metnbers of the consumers feel and 
not the consumers' interests as the 
Director of Sugar feels because ~e 
Directorate of Sugar happens to be 
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an intriguing place wherein the pri-
vate sugar industry in this country 
always misgl1ides the Gov-ernment 
.and takes an undue advantage and it 
is this situation which, I tbink, the 
Government has also to meet if the 
Government has not to be situation-
oriented, as I said. The GQvernment 
should look into the recommendations 
of the Directorate of Sugar and see 
to it that the recommendations and 
observations of the Sugar Directorate 
spring from the genuine needs of the 
consumers and cane growers and the 
sugar industry as weI!, but are not 
limited to the limited requirements 
of private sugar industry in this 
country. 

My hon. friend Mr. Puri-I am 
sorry he is not here--has been very 
pleased to say that the cost of the 
manufacture of sugar should be from 
time to time looked ink! under the 
gaze of public "yes and I wish for 
the consideration of Mr. Puri to quote 
the economics of sugar manufacture 
in my own area. According to t ~ 

pcreenlage basis, one ton of cane with 
12 per cent recovery, which is the 
average recovery in Maharaohtra, 
will give l' 20 quint'lls of sugar. So, 
one ton 01 sugar-cane which 'gives 
l' 20 quintals of sugar, with 12 per 
cent recovery, at the statutory price 
of Rs. 115 per quintal, would in all, 
fetch Rs. 138. Out of these Rs. 138, 
the excise c.luty would amowlt to Rs. 
35 and the canl' cess would amo..!nt to 
Rs. 5. If these Rs. 40 arc deducted, 
then Rs. 98 would be the absolute 
cost of sugar and out of these Rs. 98, 
if the manufacturing cost at an all-
India average is allowed-even if we 
allow them at the rate of Rs. 15 per 
quintal, it will come to Rs. 18--the 
net cost of sugar would be Rs. 80 per 
quintal. This manufacturing cost in-
cludes the profit also. Even if you 
deduct Rs. 3 8S profit from Rs. 80, it 
could come to Rs. 77 per ton of sugar-
cane as the cost to lie paid to the 
eane growers. Are We able to pay 
that? I think, the hon. Minister owes 
this explanation to the House. On 
the basis of Rs. 1.62 at 9.8 per cent 
recovery or Rs. 1. 56 at 9 per cent re-

covery, the total C(lst of cane payable 
under the minimum price formula 
which has been given by the hon. 
Minister, in Maharashtra works out 
to Rs. 2.12 per maund at 12 per ~t. 
recovery. The the cost of sugarcane 
sugarcane per ton rouihly works out 
to Rs. 59. Are we in this nation 
going to allow only Rs. 59 per ton to 
be paid to the sugar-cane cultivators 
when the factory would make a Het 
profit of Rs. 80, that is, the difference 
of Rs. 20. So, a sugar factory having 
1000 capacity would be earning Rs. 
20,000 a day for hundred working 
days. Rs. 20 lakhs of profit per annum 
on a total investment of Rs. 2 crores is 
something which is unheard of. 
Therefore, let the Food Ministry take 
firm action and see to it that the 
sugar factories do not profit either at 
the cost of the cultivators or at the 
cost of the. consumers. 

If Rs. 2 per maund is accepted as 
the firm minimum price at 9 per cent 
recovery, then the price payable at 
J 2 per cent recovery wo:ks out to 
R •. 2.45 per maund. Even if this 
price of Rs. 2.45 per maund at 12 per 
cent recovery is paid, the cost of one 
ton of sugarcane works out to Rs. 70. 
Even then the same factory will bEl 
making Rd. 7000 profit per day, for 
one hunderd working days. There-
fore I think that reasonable restric-
tion' on the profits of the sugar fac-
tories is essential. 

13 hrs. 

I may point out that this works out 
in another direction in the case of 
co-operative societies. In the case of 
the co-operative societies, the mim-
mum price that is payable is taken 
into account while calculating their 
rofit~. And if the cooperative sugar 

factories pay more to the cane·gro-
weI's by way of a reasonable price for 
the sugarcane, then the income·f· ': 
authorities and the Goyemment at 
India authorities sit on their chest 
and say that they will take mto aC-
count this al50 as their profit liable 
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to taxation. Under the co-operative 
societies law, a co-operative society 
cannot distribute dicidend at the 
rate of more than 61 per cent per 
annum. So, we find that while on the 
one hand the co-operative societies 
are forbidden from paying more than 
6! per cent dividend, and are also 
forbidden by the operatiOn of this 
policy to pay adequate prices to the 
cane-growers, on the other hand, we 
find that the private interests are 
paid at the rate of Rs. 20 lakhs per 
factQry on the basis of the sugar-
cane price which has been worked 
out by the Ministry of Agriculture. 

Therefore. I hOPe that these pOints 
which I have made will be taken into 
consideration. and Government will 
firmly lay down Rs. 2 as the minimum 
with 9 per cent recovery and allow 
subsequent increases as has been 
pleaded for without any regional dis-
criminations whatsoever. 
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13.07 hrs. 
[SHRI KHADILKAR in the Chair] 
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~T ~'l T~ ;: ~Tr~T  

tif~~ f~~if;~ 
'1fT ~T ~ ~tf if; ;;n;f.t qf.f ~lIq T 
O<!f'fa" on ~ 'I;f'\<:: ~ if; ~ lf;:rf't  

on ~ q,\:: (f<I" fi:!;-l: rm-~ on: lfR 
q~'ifT ~ crr m"l"'l' ~ '$rr ~ 
i'tu f~ ~ I 

Shri Heda (Nizamabad): Mr. Chair-
man, let me first state one glaring 
fact ab:lut my own constituency. I 
come from iill area which has got a 
sugar mill which is the largest in the 
country. There the recovery is 10-12 
per cent, generally between 11-12 per 
cent. The yield per acre is good. In 
spite of this there the factory has de-
cided to give only Rs. 1-15-0 per maund 
for ea'1(,. In the same area the Khand-
sari units which are working. which 
have ;;rown from I to 8----only two 
years ago, it was only one, last year 
there were 2 and this year there are 
about R-are paying Rs. 2 per maund. 
in certain cases thC'y aTe paying 
Rs. 2--1-0 with the recovery between 
6-7 pel" ~e t. This is a very glaring 
fact. 

In spite of the fact that the factory 
is in the south, thc· SISMA formula is 
not being applied to it. What is worse, 
the factory is in tile public sector. It 
is owned by the Andhra Pradesh 
Government. Even then, Justice or 
fairplay is not meted out to the cane 
growers. 

When we are so short of sugar, the 
only ,emedy lies in our having a long 
range plan, for five years, ten years or 
fifteen years. So far as sugarcane is 
concerned, the vagaries of weather do 
not matter, because there is perennial 
supply of water, however smali or 
large the rainfall maY be. The sugar-
cane fields are assured of water. 
Therefore, I think here is a case where 
perfect planning can take place. I am 
certain that in my own area we can 
-produce 3-4 times more than we have 
been doing all these years. 

In the factory area, if khandsari is 
there. it should get cane only after the 

factory is fed and not earlier. So far 
as gTlT is concerned, it is very difficult 
to stop guT manufacture because prices 
of gU.T have risen. An han. friend of 
mine had refufed the charge that gu.T" 
is being sold or bought for the manu-
facture of illicit liquor. But all of us 
know very well what the fact is. 
Otherwise why should any tarmer, i! 
he caa purchase sugar cheaper, go in 
for gUT which is costlier? There are 
very few farmers who are purchasing 
gUT for consumption of gUT as such. 
Otherwise. generally it is being pur-
chased for some other purpose, and 
that is why its price is sO high. 

The price of sugarcane should be 
linked with recovery. I do not agree 
with Shri A. p. Jain; his is a limited 
case for the limited area of UP. I do 
believe that we must link the price of 
sugarcane with the rccovery, and 
thereby induee the farmer to take t~ 
better seeds, betier man ure and better 
agriculture and get more production 
of cam"!. 

Similarly, I do not think we should 
stop export of sugar. We should ex-
port m.:>re and more of this. This is 
the time to do it. We have been say-
ing that exports should be encouraged 
even at the cost of the home market. 
I think here is a fit case for imple-
menting that proposition. England is a 
good pointer; when she was short of 
many articles, she was encouraging 
their export and thereby she sustained 
her economy. The time has come 
when we must learn a lesson from 
that ourselves. 

I would therefore make this plea to 
the Food Minister: let him not thin): 
of a year or two ahead which are go-
ing to be a little difficult; we should 
think in terms of 10, 15 and 25 yearS" 
ahead, produce more and more and 
export more and more. Then the-
problem will be solved. 

Mr. Chairman: The hon. Minister. 

Shrl TyaKi: I tried to catch your eye. 
Could you kindly spare me five minu-
tes only to make a suggestion and not 
a speech?: 
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Shrl BadheJJ.a1 Vyas (Vjjain): I 
would also request you to give me five 
minutes. 

Shri Ranga: Shri Tyagi is a front-
Bencher. He should be given a 
chance. 

Mr. Chairman: I have promised that 
he will be accommodated. After him, 
the hon. Minister will reply to the 
debate. 

Shri Radhelal Vyas: I have also 
been taking interest always in lht! 
subject. 

Shri Tyalri: I know how hard up 
)'Ou are for time, I think, as much 
hard up as people arc for sugar. 

I would just highlight one point. 
Let us understand that we in Parlia-
ment have been claiming to be a sove-
reign bcdy, representative of the peo-
ple. We have our majority here of 
course. which forms the Governm'ent. 
I feel S;, thick with my han. friends on 
this side of the House. But voters are 
dearer. In the House, we are not to 
go by E'motions; we are to go by the 
logic of the responsibilities that peo-
ple have vested in us. We cannot be 
untrue to those responsibilities. 

I therefore want to make an appeal 
to the Minister concerned. May I just 
interpret it and say that despite yoW" 
policies, the House is practically un-
animous. The price must be uniform, 
Rs. 2 minimum, for sugarcane. Where 
you oppose the House. I want to pose 
a question. Whatever your Sugar 
Syndicate or your Sugar Board has 
advised you, We are also advisers, this 
Parlian'ent has also some rights, we 
the representati\'cs of the farmers 
have some rights, and we have to 
emphasize them. Therefore, my de-
mand is-it is not my demand alone, 
it is the mandate of this House--that 
the price of sugarcane should be Rs. 2 
minimum. You can reduce it when-
ever you like. but it must be uniform. 

Some HOD. Members: Noreduclion. 

Shrt Tyagi: What is happening at 
present? There is a sugar mill on my 
side in East V.P. Seven or eight 
miles away there is another sugar mill. 
Sugarcane cultivators in that area are 
permitted to receive from that mill 
Rs. 2 per maund, whereas in this 
mill it is Rs. 1-12-0 per maund or some-
thing like that. The sugarcane o! this 
area natural1y, either openly or steal-
thily, is passing on to the mill where 
the cultivator can get Rs. 2. And why 
should he not pass it on, I want to 
know. 

I can very welJ understand that our 
plan for food production has failed, as 
was stated quite rightly, due to the 
vagaries of nature. But our policy 
should not be as "vagarious", if I may 
use tIl{' word, as nature is. I speak 
my own English, I do not speak King's 
English. If my meaning has been un-
derstooLl, the word is right. We cannot 
afford to be vagarious in our policies 
and we must therefore be realistic, and 
therefore I make this demand. this 
plea. I feel that constitutionally also 
we should start a pr6ctice. Let Par-
liament Members have the honour and 
sort of pride of being real representa-
tives of the people. Our views arlll 
given not only just to have your com-
ments. This we could do in the Cen-
tral Assembly days and in the British 
days when there used to be a Viceroy. 
Our meetings used to be held in this 
very chamber. We expressed our 
views, sometimes they would react to 
our views. sometimes they would not. 
That i, not so today. Today, even 
without a vote if a view 'has been ex-
pressed, morally it becomes a mandate 
on the Ministry. 

I must tell you that it i~ all credit to 
the Prime Minister, because he is so 
universally loved all over the country, 
that Parliament does not go beyond an 
extent and therefore everything Is 
being 'permitted. Otherwise, this is 
such an important question that 'if 
governments have to .go, tens of them 
ean go, but peasants' rights cannot go. 
And that is the fecling of the House, 
which is very strong. 
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[Shri Tya,gi] 
One word more. Your plan of agri-

cultural production cannot succeed by 
your slogans or speeches or press 
statements. They do not go into the 
soil as fertilisers, and it does not go as 
a mandate or as a fatwa. People want 
something substantial. You have not 
been able to approach the farmer, and 
so a ~; cooks spoil the broth. So 
many Ministries are working, it is 
chaotic. I would appeal to the Minis-
ter that it is a sensational matter. 1 
tell you the country is passing through 
a crisi3, and in this crisis a judicious 
view should be taken of the circums-
tances. And please put your own 
house in order. There must be some 
order in the Ministry, there must be 
unity between the Ministries. One 
man must control these departments, 
not so many. And the States also 
come in. I suggest the Minister take 
power in his own hands and do the 
things. Thank you. 

Sbrl Swanm SlDp: We have had a 
long debate, but a useful one, about 
important matters that exercise the 
minds of the hon. Members and that 
are important from the country's point 
of view. 

Several points of criticism have been 
voiced, several suggestions in the 
nature of long-term rectifications or 
short-term propoSals have been made. 
I entirely agree with Tyagiji that we 
cannot grow more food by more words 
or more speeches. Therefore, I will 
try to be as brief as possible, and try 
to confine myself to meeting some of 
the important points that have been 
raised. 

I would first venture to place before 
the House my assessment of the sugar 
position. I am sure that the House 
will be glad to know that production 
up to 30th November-that is the 
latest figure that is available-does 
show an encouraging trend. Produc-
tion as compared to 1962-63 is as much 
as 75,000 tons more; and even as com-
pared to the best year in recent his-
tory, namely 1960-61, it is 15,000/16,000 
tons more. 

Shri Hecla: What is the total esti-
mate now? 

Sbri Sawaran Slngll: I am corning to 
that. If anything is left after I have 
finished, you are most welcome to ask 
questions. 

This shows that we have started 
well. I do not want to be over-opti-
mistic, but I think a good start does 
mean ~:o et i g, and we should not 
ignore it. 

What are the factors which we have 
to take into consideration in assessing 
the expected production? So far as 
sugarcane crop is concerned, it is about 
77 000 acres more as compared to last 
~r, that is in sheer acreage, and this 

increase is in the two States of U.P. 
and Ma.ltarashtra. These are impor-
tant States because there are higher 
targets of production in both these 
States, and therefore larger acreage 
in these two States is a factor ~i  
we will have to take into consideration. 
On sheer acreage alone this should 
produce about a lakh of tons more of 
sugar. 

So far as the crop condition is con-
cerned, according to the assessment 
made by experts, by reports--and I 
think in this I will be supported by 
many hon. Members who come from 
sugarcane growing areas-4he crop 
condition is distinctly better as com-
pared to last year. Our estimate is 
that on quality it is about 15 per cent 
better as compared to last year. 

Licensed capacity which is being 
pressed into action this year is 28.6 
lakh tons, as compared to 25.2 lakh 
tons in 1961-62, which I would recall 
was the year in which we produced 
27.14 lakh tons. In 1962-63 it was 
26.8 lakh tons. 1 do concede taat 
mere capacity itself is not a factor 
which is conclusive in producing addi-
tional sugar, because in our best year 
of performance with less capacity we 
were able to product' more, but it is a 
factor which should be taken into 
consideration. At any rate, if the 
sugarCa!1e supply is assured to the 
mills with this additional capacity that 
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ha9 been licensed, and it can be pres-
sed, and has been pressed, into action, 
there is this phYSical capacity to pro-
duce more sugar. These are factors 
which we have to take into considera-
tion. 

Taking these factors into considera-
tion, it was necessary that We take 
certain steps to ensure that the supply 
of sugarc2ne to the mills is maintained 
at a reasonable level. We took con-
crete steps to increase the price of 
cane in an elIort to give as fair a deal 
to the cultivators as we thought would 
meet the exigencies of the situation. 
There DTe three distinct factors. There 
has been, in the first instance, an in-
crease in general cane price applicable 
to all factories. An atmosphere was 
sought to be created here as if there 
had not been any general increase and 
there were even insinuations that the 
increases were confined only to parti-
cular areas. That is not correct. Cer-
tain increases of a special nature have 
been granted to certain areas in view 
of local factors but we cannot ignore 
this basic fact that there has been a 
general increase of 6 plus 12 nP, which 
is 18 nP. It is reflected in all the slabs 
even for the purpose of calculating 
higher price for better recovery. 
Secondly, there has been freight con-
cession. 1X'gging freight cost at 12 nP; 
an" additional freight rharges would 
be borne by the factory and would IZO 
into their costs. These two factors 
are applicable all over. Then, flIley 
will earn rebate on excise duty on 
additional production as compared to 
the base year, whiCh is neither the 
best year nor the worst year but an 
Intermediate year. All these factors 
have produced results with which I 
started my comments-75,OOO tons 
more sugar as compared to last year. 
These are solid facts which could not 
be brushed aside by arguments; iust 
as I cannot produce more by speeches 
alone, more quantities that were pro-
duced could not be washed away by 
criticism and speeches. I claim that 
various steps taken have resulted In 
hig'her production and I have every 
reason to hope that production trend 
will continue to be hopeful. 

I wish to share with the hon. Mem-
·bers our sugar budget for the next 
year. We are at the commencement 
of our sugar season and so this is a 
sort of a budget debate for sugar. Our 
sugar season starts from 1st Novem-
ber and lasts till 31st October. We 
had at our disposal 31.86 lakh tons in 
1962-63, which consisted of a carry 
over of 10.26 lakh tons and our pro-
duction of 21.6 lakh tons; our produc-
tion stood at a low level last year. 
Out of this 5.1 lakh tons had been uti-
lised for exports and according to 
latest calculations our internal con-
sumption throughout the 12 months 
stands at 25 lakh tons. I am happy 
to report that with very bleak pros-
pects during the last sugar year we 
have succeeded in starting the cur-
rent year with a carry over of 1.5 lakh 
tons On 1st November. Keeping the 
1.5 lakh tons as a reserve for replace-
ments or as carry over at the end of 
the current season, what is the posi-
tion in 1963-64? I have said that I 
have decided not to undertake any new 
export commitments but we should 
not try to get out-it is my intention 
and I hope this House will also agree 
with me--of our international com-
mitments because that is bad for a 
variety of reasons. There is the dire 
necessity of foreign exchange and even 
more Important is our determination 
to honour international commitments. 
They are contractual in nature and we 
could ROt and should not get out of 
those commitments. Even without in-
curring any additional export respon-
sibilities, I have to honour the export 
commitment of 3 lakh tons and we 
have to make a provision of at least 
25 lakh tons for Internal consumption. 
at the same level as in the last year. 

Shrl Hecla: 30 1akh rona. 
Shri Swann SlDrh: It is interest-

ing that Mr. Heda wants to make a 
provision of 30 lakh tons. But he was 
citing the example of England when 
they cut out their ration allocations. 
You will agree with me that 30 lakh 
tons is not consistent with cutting 
down the rations. You cannot have it 
both ways. On the one hand he was 
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trying to impress upon me the neces-
sity of stepping up exports and urged 
that we should try to reproduce in 
our country the spirit of sacrifice and 
self-denial shown by Britishers at the 
time of war. Still he is asking me to 
provide 30 lakh tons instead of 25 lakh 
tons. These things do not go together. 
But I may say that I am not influenc-
ed this way or that way; I have to take 
a realistic view. 

Shri A. P. Jain (Tumkur): You 
must provide for increase in popula-
tion. 

Shri Swaran SlDch: Yes. I was 
saying that at last year's consumption 
rate of 25 lakh tons, there should be a 
production of 28 lakh tons. The target 
of 33 lakh tons is, even to take the 
most optimistic view of the situation, 
something which I have no doubt we 
will be able to achieve. The trends of 
production which I have indicated at 
the commencement of my observations 
do create in us hope and confidence 
that we will be able to produce at 
least L'1is much. It is true that we 
should. make additional provision of 
about a lakh of tons for JncreasIng 
trends in consumption. That takes us 
to 29 and thus I have still a cushion 
of about 4 lakh tons with regard to 
the target of 33 lakh tons. 

I am giving these figures in a most 
conservative manner. This does not 
mean that I have given up all hope of 
reaching a target of 33 lakh tons. My 
OWn assessment of the situation is 
that with the production trends that 
have unfolded themselves, with the 
availability of cane even in difficult 
areas-if I may appeal to the hon. 
Members belonging to various parties 
in this Housc--if they were gracious 
enough not to make a political issue 
of these matters and if they examine it 
on the facts of the situation and not 
raise the types of stresses and strains 
which have been unfortunately raised 
In certain parts of the country, I have 
no rea30n to doubt that we can defi-
nitely cross the 30 to 31 mark. In 
that position, the sugar availability 

can be of an order which will enable 
us to tide over rather a very difficult 
situation which we fllCed during the 
last sugar year. 

1 will give another figure which will 
be of interest to hon. Members of this 
House. When my ~e e e or decided 
to impose· controlled distribution of 
sugar in April, this year, from tha·t 
time, we are making a release of 1.9 
lakh tons monthly; that is the average 
rate of release now. If we continue 
our release at this rate, then in 
twelve months, the total releases will 
come to about 23 lakh tons. I am 
making a provision of another lakh of 
tons to meet the requirements of festi-
vals, in which case it could go up to 
24; even with 25, there would be a 
cushion of a lakh of tons. So, if the 
total availability for distribution is 26 
lalml tons, I think it will make a signi-
ficant impact upon the availability. 
Let us not forget that these marginal 
shortfalls and shortages are mainly 
responsible for pushing up prices. If 
the country develops this atmosphere 
of confidence which is based not on 
words but on actual figures and the ex-
pectations which I have tried to place 
in a very realistic manner, I have no 
doubt that these tendencies to get an 
additional kilo or so to meet some diffi-
culty-that temptation-should disap-
pear and we can therefore easily meet 
the situation. This is the position so 
far as the sugar budget for the current 
year is concerned. 

There is an important aspect about 
which the House has thrown up seve· 
ral suggestions, namely, the cut'b that 
has been imposed on the movement of 
gur. I have gone into this matter 
with some care, and I would like to 
share with the House my assessment 
of the situation. Some very interest-
ing aspects have come to light, and I 
would like to place them before the 
House. The total quantity of sugar-
cane that is grown is divided on the 
ratio of I: 3 to 2: 3 between sugar 
manufactUre and gur-making. I gur I 
include khandsari and other means 
where the sugarcane does not go to 
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:the sugar factories. TWG-third goes 
for gur and khandsari and other small-
scale unitll by whatever name you may 
describe them. That is the rough 
figure. About one-third goes to sugar 
which is about 30 to 35 per cent. I 
am giving the order of the figure rather 
than the exact figure. I have made 
some calculations. The total produc-
:tion of gur and otber altied products is 
about 58 lakh tons; the order is bet-
ween 58 and 62 lakh tons; roughly it 
js twice the quantity that goes into 
sugar manufacture. What quantity GUt 
of this total production of gur goes for 
inter-state movement is an important 
factor. My thesis on this is that this 
small quantity which is the subject-
matter of inter-State movement should 
not be permitted to push up the price 
in the main sugar growing areas, and 
that is the objective that should be 
before us. Let us not forget Uttar 
Pradesh with a population of over 
seven crores, Maharashtra which ill a 
surplus gur-making area with a huge 
population. Andhra Pradesh and Mad-
ras also, are States where a large per-
centage of gur is consumed by the 
people in those very States. You will 
kindly appreciate that it is not ani,. 
the ~ ltivator who consumes gur. 
There are other people, landlasa 
labour, Harijans, the non-peasant cllll!-
sas of various types in those localiti-
es-all those who belong to those 
areas know-who consume gur, and 
the gur-producing areas are quite 
considerable. 

I have carefully calculated the figur-
es of inter-State movement of gur. 
The total for the last year works out 
to 5.3 ~  tons. This is in relation to 
the 10tal production of 58 lakh tom, 
and even if to this you add some 
more movement by trucks which from 
the very nature of circumstances can-
not be very large, the total that is the 
subject-matter of inter-State trade i. 
not more than 10 per cent by any 
stretch of imagination. It is a matter 
for serious consideration as to whether 
to ensure a price which definitely 
reaches much higher levels than the 
ruling price which now obtains in 
Uttar Prades'h, Maharashtra, Ma<!ra., 

Andhra-those areas which are sur-
plus in gur-there is any justification 
far pushing up the overall price for 
gur everyone, merely to ensure that 
these five lakh tons of inter-State 
movement moves at a price which is 
mueh higher than the one which now 
obtains in all these gur-making areas. 
There is something due to the consu-
mer in the predominantly gur-manu--
facturing States; gur should be avail-
able to them at reasonable prices. 
When I say that, I do not under-esti-
mate the difficulties my hon. friends 
from Gujarat or Rajasthan expressed. 
West Bengal is another State where 
some gur every year is sent from 
Uttar Pradesh and, strangely enough, 
even from Punjab. Therefore, that ill 
a separate problem and I will come to 
that, as to how we deal with it. But 
let us not gorget that it is only 10 per 
cen t of the total gur that is produced 
in the country which is the subject of 
this inter-State movement. This inter-
State movement of just 10 per cent 
should not, )'Ou wfll agree, be pennit-
ted to push up the prices for consu-
mers all over the country. That is the 
basic thing which we must remember. 

e i~e  this; let us consider the 
main shortfall of production of sugar 
in Uttar PradeSh and Bihar. It is 
quite interesting that in Uttar Pradesh. 
in 1960-61, there was a production of 
14.3 lakh tonI!. It fell to B.II! lak!t 
tons ill 1962-63. In two years, there 
has been a fall of about 51 lath tOM. 
It is a very staggering fall. In Bihar, 
from 3.85 lakh tons, it fell to 1.71 la1th 
tons, practically 50 per cent. In Pun-
jab also, it fell from 1.2! lath tons t. 
62,000 tons. So, if you take these 
three States alone, there has been this 
faH of roughly eight lakh toIlS. It i. 
a very serious position. We should, 
therefore, try to understand the prob-
lem. We must ensure adequate sup-
plies of sugarcane to the factories that 
arc there, so that they may make up 
the short-fall, which to my mind i. 
mainly rf'sponsible for creating sugar 
shortaires in the country. It was, 
therefore, necessary foy both the .. 
reasons namely, to ensure larger sup-
plies or sugarcane to the factories iA 
areas where there haa been siplftc •• t 
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short-fall in production and to ensure 
that the 90 per cent of gUT which is 
not the ,ubiect-matter of inter-State 
movem<ent is available to the large 
body of consumers in the principal 
producing States at price which are 
reasonable. 

Shri Tyagi: What about the 10 per 
cent which is the inter-State move-
ment? 

Shri Swaran Singh: Even Ior inter-
State movement, it will be appreciat-
ed that if procurement at a lower price 
can be utilised for taking gUT to those 
States aOd distribution arrangements 
there are reasonably good, they will 
definitp.ly get it at a price lower than 
the price at which they will get if 
there was free movement. Are we 
going to throw up our hands in des-
pair and despondency merely because 
we are unable to cope successfully 
with a situation where guT is available 
in the surplus areas at prices which 
are definitely lower than the prices 
which would obtain if they were to 
move on a free movement basis? If 
the distribution arrangements at the 
other end can be made reasonably 
good-I am not saying they may be 
made cent per cent good; I take a 
practical view aOd not a Utopian 
view-then the problem, which is a 
highly localised problem can easily be 
tackled. What are the States involv-
ed? The consuming States-the defi-
cit States-will be Gujarat, Rajasthan 
BOd to a very marginal extent, West 
Bengal. If, for instance, gUT can 
easily be made available from surplus 
areas in the various States at prices 
which are much lower than the prices 
which would obtain if there was free 
movement and if they are handled at 
the other end either in fair-price shops 
Or cooperatives or whatever may be 
the mechanism that might be devised; 
it will be definitely in the interests of 
even the deficit States. It is quite 
normal for any reasonable trade prac-

. tice to imagine that if the availability 
is at a lower price, distribution can 
definitely be arranged at a more rea-
sonable price than if the procurement, 
itself is at a higber price_ 

Dr. M. S. Aney (Nagpur): It is a 
question of supply of transport at the 
proper time, for taking it, 

Shri Swaran Singh: I entirely agrec' 
with the hon. Member. Luckily for' 
us, the transport facility provided by 
the rallways, with which I was con-
nected for some time. is quite easy. 
It is quite interesting that part of the 
scarcity in the surplus areas of ~ a
ffarnagar, Saharan pur, ~eer t, and 
Hapur was created because of the 
efficiency of transport, I looked into 
it, about six months back. Whereas 
formerly traders used to have their 
demands for wagon5 pending for long. 
we were able to move them quickly 
and that created certain temporary 
shortages. 

Therefore, my point is, I am not 
closing my eyes to the difficu'\ties that 
are today being faced by my friends 
from Gujarat, But let Gujarat also 
remember that they depend for sup-
ply of r.ugar to them, which annually 
works out to a figure of about 2 lakh 
tans. One hOIl, Member was trying to 
wax eloquent saying. "Why are you 
trying to step up sugar production?' 
GUT is enough for us," He forgot that 
his own State was getting supply of 
sugar alone; which is of the order of 
about 2.5 lakh tons a year. Where from 
will he get it if enough sugar is not 
produced? 

Let us also, remember that the 
prices of gur are very much linked 
maybe sympatheticalJy with the prices 
that obtain with regard to sugar and' 
any large-scale higher price which 
prevails in these surreptitious tra a ~ 
tions tioes have a significant effect on 
the prices of guT. It is, therefore, 
necessary to set. up production, 011 
sugar and this step has been taken 
with that end in view. 

-n' ~ ~ (.fun') : fuRfr 
~1 'lfT ~~' 

- ~:~T~~f~ 
~ TF~I, 
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The point was raised that sugarcane 
prices should not be linked with re-
covery, I must admit that I am rather 
new to this job. So, I tried to look 
up some of the older thinking on this 
issue, Now, as Mr. Ajit Prasad Jain 
has to go for lunch and I do not want 
to detain him, I would like to make 
a reference to one of his speeches in 
this connection, 

lilT ~~ ~  ~T 
;m- '1i"<f ~it l1'l f~  ~, ~ 'fT 

~ 

lilT ~ f~ : ~ ~ 1;ff11 if cnro 
<T'ifi ~'1fT ~lfT f'f> 1;ff11 <iT ~T ~ m-
¥.fTI 

The principle of linking the price of 
sugarcane with recovery is not new. 
In most of the progressive countries of 
the world, the price of cane is deter-
mined with reference to its quality, 
i.e. the sugar recovery factor. In fact, 
a reputed Dutch Sugarcane hpert, 
Dr. c. Van DelJewijn, who visited 
India in the early fifties remarked in 
one of his articles published in Nov-
ember, 1952: 

"Sugarcane in India is paid on 
the basis of weight irrespective of 
quality. In a crop containing 10 
per cent recoverable sugar, the re-
maining 90 per cent is made up of 
water and fibre, plus a negligible 
amount of other organic and inor-
ganic compounds. Under the sys-
tem in force. a uniform price is 
paid for cane whether it contains 
6 or 12 per cent of recoverable 
sugar. Thus, the same price is 
paid for water and bagasse as for 
sucrose. This system explains the 
attitude of cane-growers. He is 
expected to grow more cane re-
gardless of quality and conse-
quently he grows more cane. He 
prefers for instance hilOl cane 
yielding varieties even if canes 
with lower tonnage, but better 
quality would yield more sugar to 
an acre." 

''Payment on the basis of cane 
weight is a prinlltive system, 
which has been gradually aban-
donNl by all progressive cane 
counL'ies. Even in India, it is ag-
reed that payment on the basis of 
quality would mean a greater im-
provement, 

"There is, however, a general 
feeling that. the introduction of 
this system in a country with so 
many small cultivators would re-
quire rather extensive organisation 
for sampling and analysing the 
numerous individual cane loads. 
But the success obtained with: 
this system in other coun-
tries indicates that a trial in 
India would be worthwhile. If 
the holdings in India are smaller 
than in other countries, this is 
only a difference' in degree; it' 
means more cane loads have to be 
sampled and analysed. But this 
is a matter of personnel and of 
laboratory capacity. Essentially. 
the problem in India does not 
differ from that in ot ~r countries 
and there is no reason why the 
system should not prove beneficial 
to the Indian sugar industry as it 
has been elsewhere." 

The late Shri Rafi Ahmed Kidwal, 
while inaugurating the 10th Conven-
tion of the Deccan Sugar Technologists 
Association held in October, 1953, in-
vited the sugar technologists to put up, 
proposals for payment of cane price on 
the basis of recoverable sugar. Shri 
A. P .• Tain, the then Minister for Food 
and Agriculture, while inaugurating 
the 24th Annual Convention of the 
Sugar Technologists' Association of' 
India in October, 1956, said: 

"I have no doubt in my mind 
that if the quality of sugarcane 
upon which the prosperity of the 
Industry depends has to Improve, 
then the price of sugarcane must 
be linked with the quality or 
sugarcane and the recovery from 
sugarcane .. ,.1 can say without 
the fear of contradiction that if the 
sugar industry in that part of the 
region or in the rest of the North 
has to survive, then the quality of' 
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sugarcane must be improved and 
what incentive has a sugarcane 
grower to improve the quality un-
less he feels that for the better 
quality he will get more and he 
also feels that for the in1lerior 
quality. he will be penalised and 
will get l~?" 
The Tariff Commission in its report 

,on price linking formula (1961) 
,observed: 

"The guarantee of payment by 
mere weight has blasted all incen-
tive'S to improvement in the 
quality of the raw material. We 
have no doubt that the only way 
out of this stalemate would be to 
institute a system of payment 
which combines a floor price for 
cane of average or minImum 
quality with the proportionate or 
progressive scale for quality differ-
entials. Pending establishment of 
arrangements for payment by 
quality of sugarcane brought by 
individual sugarcane growers or 
groups of sugarcane growers. ar-
rangement should be made to offer 
a collective incentive as in Maha-
rashtra to all cane growers attach-
ed to a factory in the form of a 
premium element in the price of 
sugarcane depending on the extent 
to which the average recovery of 
the ;preceding' season is an im-
provement on the previous aver-
age." 

Shri A. p. Jain: Sir. if you will 
permit me, I want to point out one 
thing. He has read out extracts from 
my speeches. There I have suggested 
certain arrangements about correct 
assessment of recovery. I have sug-
gested that certain admini'strativc 
arrangements have been made if this 
experiment is to be tried. Have you 
made those arrangements? I have no 
objertion to linking the price of SUl:ar-
cane with recovery. but it requires 
many administrative arrangements. 
For instance there must be a machm-
ery to find ~ t whether the recovery 
is correct. Also, there must be 
modernisation of machinery. Have 
you done those things? 

Shri swa1"llD Singh: I am parti-
cularly grateful to Shri Jain for a 
very nice and very well considered 
speech that he made. He has made 
very valuable suggllstions not only 
wi th regard to sugarcane production 
and prices but about the agricultural 
policy as a whole. 

So far as this aspect is concerned. 
my intention was not really to build 
up an argument but only to acquaint 
the House with the thinking that had 
gone before this price linking formula 
was evolved. If in actual implemen-
ta tion there have been any defects 
either in the matter of working out 
an average or some other things, we 
should look into it. I am prepared 
to look into it. and we should look 
into it. I have no doubt in my mind 
that We will have to push this a little 
further and make it applicable, as 
Shri Jain himself pointed out. to 
group of growers or even in the case 
of individual growers if they have all 
the machinery. That perhaps may be 
the ultimate objective but in the 
short view we wili a~e to undertake 
various arrangements Which will help 
us in trying to implement this formula. 

Shrimati Renu Chakravartty (Bar-
rackpore): The actual recovery which 
is shown by the mills is done in such 
a way that the illiterate peasant does 
not know whether it is correct or not. 
What is the machinery that you have 
which guarantees that the recovery 
shown is correct? 

Shri Swaran Singh: Cheating can 
be circumvented by making the neces-
sary arrangements. In Maharashtra, 
for instance, the recovery is above a 
certain level. There can be maTginal 
errors il\. {he recovery. Even in that 
1 am perfectly prepared to introduce 
some methOd by which the actual 
advantage should not disappear by 
any inefficient workin:? of the mms. 

Let us try to understand the for-
mula. Without linking it to recovery, 
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if we have a sort a1 a uniform price, 
nobody gets the benefit. It may be 
that when you apply the formula on 
account of inefficient working of a 
mill or, may be, capricious working 
of a particular industry, somebody 
might suffer. One way of approach-
ing the problem is that because there 
are this type of defects, therefore, we 
should have a uniform formula. The 
other way is to have a formula where 
We link the recovery with the price. 
Then we can examine as to what is 
the minimum recovery at which a 
certain minimum price should be 
assured. Because that is again a 
matter about which I think there 
should definitely be a cushion, we can 
think about that and we should make 
the arrangement; more perfect. But, 
I think, in principle this formula, on 
the whole, has helped the growers in 
various parts of the country to get 
prices which are definitely higher than 
the minimum. 

Shri S. M. Banerjee (Kanpur): What 
about U.P. and Bihar? 

Shrl Swaran Sin&'h: In U.P. and 
Bihar ako they have got higher 
prices. 

Shrl A. p. Jain: It is not for the first 
time that this principle is being sup-
ported. There was the ·bonus formula. 
There were some defects found out 
in it. Then we thought of this for-
mula. But you have not answerPd my 
question. If a factory is an outmoded 

. imbalanced factory and recovery is 
low because Of the defects in the 
factory, why should the farmer suffer? 

Shri Swaran Singh: He should not 
suffer and we should find some answer 
to that. If the hon. Member ha'; any 
suggestion to Offer' I am prepared to 
examine it. One suggestion that 
occurs to mc is that there can be some 
sort of a laboratory test in the case of 
a particularly bad factory. But that 
will require the establishment of some 
mechanism. My point is, the linking 
formula as such, I would reiterate, is 
sound in principle. What should be 

the minimum recovery or a level of 
recovery which should ensure a cer-
tain minimum price is a matter in 
which there is some cushion. Also, in 
actually implementing this formula 
that price be based on recovery, if 
there are any detects they should be 
removed and we should take steps to 
remove them. 

Shri Tyagi: Past bonus has not 
been paid. 

Shrl Swaran Singh: There is no 
question about the principle. It should 
be paid. If any particular individual 
or mill has not paid it, it should be 
paid. But that does not really detract 
trom the main principle. If there was 
no formula he would have got nothing, 
he would have 1I0t just the uniform 
price. 

Shrl A. P. lain: Nobody denies that. 

Shri SwaraD Singh: I am glad there 
is general agreement that the price 
should have some relation to recovery. 

Shrl Tyagi: The basic price must be 
there. 

Shrl Swaran Sin&'h: I would like to 
mentlOn . . . 

Shrl K. C. Sharma (SaTdhana): May 
ask the han. Minister, hoW is it 

possible to put a round peg in a 
square hole? How can you have a 
cent per cent rational formula worked 
out with dishonc6t millowners and 
uneducated and dumb cultivators? 

Shri Swann Singh: The only way 
for a round peg to go into a square 
hole is that the diameter should be 
propcrly adjusted (Interru.ption). The 
point is, in this case the matter is not 
so complicated. I agree with the 
phiiosophy of Shri Sharma. All t1W5C 

measures about fixation of a minimum 
price and ensuring that no difficulties 
are placcd in the way of the growers 
and also other measures thut have 
been undertaken are for the protec-
tion of the cane growers. That is the 
entire history of the fixation of mini-
mum prices for sugar cane. 
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Sbri A. P. Jain: I would like the 
hon. Minister to answer my main 
argument. Why are yOU making the 
farmer pay for the fault of the mill-
owner? Sugar industry is one of 
those industries which are completely 
outmoded and where very little reno-
vation has taken place. 

Sbri Swaran Singh: It is not my 
intention to argue this matter with 
my esteemed colleague of the stature 
of Shri A. p. Jain-I am the farthest 
to argue. So far as the outmoded state 
of the industrv is concerned, we have 
taken every step to modernise the 
machinery, to improve the methods 
of crushing and the like. It is one 
thing to suggest that whatever prac-
tices which are undesirable are there 
We should try to find a solution for 
them, and it is quite another thing 
to say that we should do away with 
the formula. I have ventured to say 
this, Sir. because some opinion was 
voiced here about it. 

Shrl J. P. Jyotisbi (Sagar): If the 
Government evolves a machinery to 
find out thp sugar content we might 
agree. but if it is left to the miIl-
owners to find that out we cannot 
agree, 

Shri SWaraD Sln&'h: So far as the 
present position is concerned. I will 
merely state the factual position and 
if there are any methods which, ac-
cording to the hon. Members, are im-
proved methods, I will certainly have 
them examined. They can pass on 
the suggestions to me even later on. 
Now, for working out the recovery, 
We do not take the ave!'age for the 
whole year. We take the optimum 
period, that is, the period when there 
is maximum of crushing and when the 
sucrose content is pretty high. We 
eliminate the earlier crushing period 
and also the later crushing period. 
That is the best and more scientific 
method we could think of. Then, in 
the matter of rounding off in the case 
of decimals, we always do it in favour 
of the grower. For instance, if a 
strict calculation gives the recovery as 

9'02, We take it as g'1. These are 

, 
the two methods which we have 
adopted and which, we feel do give 
a certain measure of concession to the 
grower. I do not claim they are per-
feet and I am the last man to defend 
any factory owner if he is showing. 
falSe figures with regard to recovery. 
We should deal with it, and I will be 
the first person to adopt methods 
which might really ensure that this 
is implemented on a reasonable basis. 
lti ~tel , the development of sugar-

cane is very eSsential in this respect 
and it will have to be attended to. 

A point had been made by Dr. Ram 
Manohar Lobia that the local co-opera-
tive society had sold guT at an un-
reasonably high price. I have made 
some enquiries and my tentative in-
formation is that out of a quota of 
1,000 tons allotted to the Union Terri-
tory of Delhi for November, 300 tons 
of guT were allotted to the Delhi 
State Central Co-operative Store of 
which they have imported about 100 
tons. The price at which guT was 
purchased from Muzafi'arnagar was 
Rs. 59 per quintal and a portion i~ 

reported to have been sold in Delhi 
at a price range of Rs. 80 to 85 per 
quintal. 'Ilhe Delhi Administration is 
looking into the matter and I will 
acquaint the House the result of their 
examination. 

Shrl S, M. Banerjee: Why leave it 
to the Delhi Administration? Why 
do :vou not do it yourself? 

Shri Swaraa Sln&'h: Delhi A.dmin,ia.-
tration is also our own. Let us not 
anticipate their decision or 

.-To mf I ~ ~; mrnfu 
~~ ~;;ft ~ 5I"fl ~ m1f ~ 'til' 
~ '1ft iffiT ~ ffi ~~  lf1fTf.!; 11ft 
~ if ltiW ~ fit; c;l{ m ~ 
q<; ;f;rr I ;;it ~ if ~ ~ "fT1rn' 
,.;r ~ iRIm I!iir.r ~ 0 m ~ 
~ ~ ~ ~ ~fffif ~ ~-  
'i,o, 'i,y,mitmt I~~~it 
~ it ~ q<; ~ f.f;lrr t f.tr ~ ~ 
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~~ if'fiT ~ ~ f'lillT ~ , itt ~ 
~ "0 ~~ f'lillT ~ I ~'fi'fT if'fiT ~ 
f~r ~ ~ ~ f'lillT ~ eft 
S!I'l ~ ~ <it ;;f"f ~r l ~ ~t  , "i.f'f; ~ 
'fi'i1.TlI ~ it f'lillT ~ ¢<'w, ~r 
:;ft ~ mrr ~ 'f~ 'fl f~r '1<[T '1fT ~ I 

f'i\\ 'l1T it wR't ~ ~ a''R 'P: ~ 
~ "fT@T ~ f'f ~ ~ ~T ~ f'f 
m ~t r r'fro if; ~ if ~ m 'flIT 
t I 'fQt lfllT, l" ~ ~lI~ ii~ ~T ~ , 
~ tlID '3'f if; ~ :: 'flIT, 'ftih:r ~ if 
"I'f'ln", '!'IT'f ~~ if; f<'lir 'flIT, ~lI~ l :~ 

<f.tt ~ ~T t ~l 'fT 1'1im'f fq-
~ 'fiT gm m.: ~lI f~ itit li~  

;;ft 'fiT m:m: +ft ~ eft f'f ~r 'l1T ~ 
m 'fr IT~ if lfT ~T f~r ~ 
~ ~ ~, ~ fom 'fT <nlf ~
-lif'if ~ ~i " Tt if; wn: ~~ m.: +ft 
~ it ~ ~ ijl1; I ~ ~i  ~;f mft 
omr ~ ~ +mr ~, a-r ~ lIm 
'~~~ ~I 

'lit f~~ ~T :. r;;Y, m 
.~ +ft ~t r.r 6"t<n: 'fiT fw 'flIT 
~ 'fiT ~ +ft '1<[T fw 'flIT 

~ !fiT 9;ffi +ft ~ ~ 

Shrl SWaraD Singh: Sir, I will not 
:1:0 in to the details of the various prices 
that have been mentioned here. A:s 
1 have already said, the Delhi Admin-
.istration is looking into the matter. 
It is enquiring into it and it is a com-
pOSite . . . 

'itT f~~ ~T: ~f~ 
fcnm 'fiT ~T rn it f~ ~ 
f~~1 

Shri Swaran Singh: When a matter 
IS being looked into by the Delhi Ad-
Ulinistra tion . . . 

~o mr " ~~ ""~ : l .~ ~l  
'foT ~ <f1ff if@ 'fomT? ;m f~ ~  

'TIf ~ ? 

Shri Swaran Singh: I do not think 
it is very 'fair for Us always to take 
the view that whatever the Delhi Ad-
ministration does is not quite correct. 
That is not fair at all. 

Shri Tyagi: I suggest tbJaJt when-
ever an inquiry is being held, no word 
must be said either in favour of it 
or against it until the inquiry is com-
plete. 

~o r" ~""~ :~~ 
~if@ ~ I ~ I~ '1fT ~ ~ I 

~ ~T ~ '1<[1 ~ :q'R ;ft:;r it m 
~ ~ I 

Mr. Chairman: Order, order. Let 
the hon. Minister have his say. 

Shri Swaran Sin&"h: I ·think 1lhe 
action that is taken is in line with 
the general approach that the House 
has voiced on problems of this type. 
There are two methods to deal with 
this. Either the House itself should 
take upon it this matter and decide it 
which is not necessary . . • 

Shri S. M. Banerjee: My suggestion 
is that you can appoint a committee 
of the House to go into this. 

Mr. Chairman: Order, order. Let 
the Minister continue his speech. 
Questions can be asked at the end. 

Shrl Swaran Singh: Have I the per-
missiOn of Shri Banerjee to proceed 
now? Thank you. 

I know that in a matter like this 
some catchy phrases or catchy words 
can always be uttered. So far as this 
transaction is concerned. as I have 
said the Delhi Administration is in-
quiring into it, and that should satisfy 
1!!.e House. I have no doubt that the 
Delhi Administration will take what-
ever legal or administrative step that 
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[Shri Swaran Singh] 
is cal1ed for after the enquiry is over. 
So, why should we start with this in-
itial SuspIcion against all those 
arrangements that are being made? 

.,-0 ~ 1' ~ .. f~: qmqf('f 
li~ r, i~ ~'fT Ofl"" ~~ i q ~ 
~. J:f'l'r ~r ~ ; ii«ffr{ I 

Shri Swaran Singh: Another sug-
gestion a ~ by Shri K. C. Pant and 
Shri Puri is that ~ should entrust 
the wark of handling sugar to a mar-
keting board. I myself said something 
in thi, cunnection when I had the 
privilege of addressing the House On 
an earlier occasion. Con3iderable 
progress has been made since then 
and the proposals are in a iairly 
advanced stage and I think it will be 
possible for me to acquaint the House 
with the final decision that is being 
taken in that connection vcry soon. 

Shrimati Renu Chakravartty: WIho 
will be in the Board? Will the sugar 
mil] owners be there? 

Shri Swaran Singh: If I had finalis-
ed it, I would have given the complete 
information. I will certainly let the 
hon. Member know what the constitu-
tion of this board is going to be. 

Shri S. M. Banerjee: What is in your 
mind? 

Shri Swaran Singh: What is in my 
mind is not what is in his mind. Fur-
ther, he cannot know what is in my 
mmd unless I want him to know it. 

Anyhow, this marketing board is an 
attradive idea, and its urgency is al1 
the more because it will be handling 3 
lakh tons by way of exports. In ·t!his 
connection, a final decision will be 
taken before long. 

So far as the distribution of sugar 
is concerned the States are doing the 
best they a~ under the circumstances 
anct. the quotas that are being given to 

them are on the baSis of the off-take 
for April-September 1961. The House 
will be interested to know that as 
many as 722 cases of prosecution have 
been instituted under the Defence of 
India Rules. So, it is wrong to say 
that no action is taken under any Cif 
these penal provisions. 

Shrimati Renu Chakravartty: How 
many have been punished? 

Shri Swaran Singh: Having dealt 
with this matter, I will come to 
another important matter, which has 
been mentioned by two or three hon. 
Members. and that is about the scar-
city ('ondiitions in certam part... of' 
Rajasthan and Gujarat, on whiCh I 
would like to make a brief statement. 
Scarcity of fodder has been experi-
enced by the States of Gujarat, Rajas-
than and Punjab in certain areas. The 
position in respect of each of these 
State', is as follows. 

In Gujnrat the scarcity of fodder has 
been felt in Saurashtra and Kutch 
area. The State has been encouraging 
the migration of cattle to the other 
areas of the State where some gT3Z-
Ing land and water far the catUe is 
availa·ble. The State Government also 
:proposes to g'ive help to .the cattle 
owners in kind and cash to tide ave'!' 
the present difficulties. As a long 
range measure, the State Government 
are also contemplating to provide 
more wells in the drought-affected 
parts and to develop fodder resources 
through distribution of seeds and 
planting material and by popularising 
grass consE'rvation practice'S. The 
Central Council of Gosamvardhan has 
sanctioned a grant of Rs. 20,000 to the 
Government of Gujarat for assisting 
in the purchase and supply of fodder 
to the livestock owners in the draught 
affected areas. 

_ro ~q ~~ t r~: & ~ 
~~ Ii~if;f~ ... , 

lilT ~ ~ : ~'r ' ~ f~ ~'f  
~ ~~~ 
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WTo mf ~ "'~ : ~ i!>1 
c:r<:"Ii ~ om ~IT, lWi ~T ~ I 

"t) ~ f~i  : ~ moF>R ... 

~o mf 1;. ~ "If~r : """ ~ q~ 
m'l WfiTi"f 'fi'r "fTqurr ;f.tf~ I 

"t) ~ r~  : ~l  1:l;~fa f ~ 

~ ~T 1"Tf~ '''If;or ;;fT f'fi' "¥ ~ 
1fRlft ~, lIB ~ ., ~1 I 

~lo ~iq q~,.~ "'~ : "'ITlr'fi' ~ 
lIT <fit, lfF,' '!l"f ll'"r ., or1m' if.i: I ~ ~ 
'fiTf ' ~r .,f;T ?, 

~T ~ f~  ~ ;q~ l,1 I if '3'f 

'fi'r f'1l1'T'Frr 'f.'t f~ "-f~ .,~ 'fi'~ I 

So far as llajasthan is concerned, on 
receipt of the rl pJrt In July 1963 about 
the shortage of feeds and fodder in 
the drought-affected areas of Rajas-
than the Union Minister j)f Agriculture 
requested the Chief Ministers of 
Punjab, U.P, Madhya Pradc;h and 
Himachal Pradesh to spar" as much 
blms(L, kndalii, kha!i etc., as !,.)s<blc 
for supply to the affected area;. 1.1 
response to this request the Govern-
ment of Madhya Pradesh offered to 
SUPPly 1,26,780 maunds of bhusa, 500 
maunds and ,16,000 pulas of grass 
2,000 pindis of kadabi, 7,740 maunds 
of khali and 1,740 maunds of rice bran 
fOr Rajasthan. The Government of 
UP offered 30,000 maunds of bhusa 
while the Himachal Pradesh Adminis-
tration also intimated availability 
of 1,000 maunds of foder. These 
offers were imme1iately conveyed to 
the Government Of Rajasthan. An 
Ad hoc grant of Rs. 1 lakh was paid 
to the Government of Rajasthan 
through their Chief Minister from tihe 
funds of the Central Council of 
GosamvardJhan for assisting in the 
purchase and supply of foder to the 
livestock owners in the drought effec-
ted areas. 

Meanwhile the situation had eased 
to some extent due to rains in the 

drought-affected areas. Due to lack Cif 
rains in the month of September and 
blowing of northerly wind, scarcity of 
fodder has again been experienced in 
the drought-affected parts of the State 
of Rajasthan. On receipt of a report 
from the Government of Rajasthan 
on the 22nd October in this regard, the 
Governments of Maharashtra and UP 
were again request€d to supply the 
maximum quantity of fodder and 
grass to Rajasthan State to enable 
them to tide over their present diffi-
culties. The Government of Maha-
rashtra has offered to supply 2 lakh 
kilograme of h<lY from Dhulia and 
the Government of UP has offered 
50,000 maunds of hay from Banda 
District. The Government of Maha-
rrLshtra were requested to supply 
larger quantities of fodder and hay 
from Dhulia. W" have also moved 
the Railways to provide wagons on 
priority basis for transporting fodder 
or hay from UP to stations in Rajas-
than. 

In the courJe of dis.cuSllions on the 
annual State plan the Rajasthan Gov-
ernment officials said that they will 
collect the latest iMormation. They 
also said that the report which had 
recently appeared in certain news-
papers about the large-scale death of 
sheep and extreme scarcity conditiong 
in Rajasthan was not quite correct. 

"t) ' f"~  : om TfT ~ it 
~ fit~ 7 ri~~it'iftq:; 

fl:IT~ ~ ~~ 19ift ;q'R ~ 'll';;fT ~ I 
~ m'l <it ~ f~ 'P'fP;r, ~~, 

~,~'f1i'~it~it~~1 
Cf'Qi' q;: ~ 19ift, ~ f~ '1fT 'flft it 
'fi'['nI'T <T1if lIT ~ ~ I rifm ~ ;r.r 
lWi f~ <:IT "¥ ~ ~ f~ <i¥ 
<rfii<fT 'iftq:; f ~ ~ it ~ I m 'Ff 

~ 'liT efT 'fi1t ij<mf ;:nff ~ I 

"t) m fi ~ : ~ ~qT ~ f'fi' f1ITIfT 
~fr !!iT m q~ ~ it ~ ~ I ;q1iT 
~ ~ <f'fi' ~ iflP' ~ I ~ ;q1iT <nnor 
~ ~ ~~1 
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A provision of Rs. 15 lakhs exists 
for construction and installation of 
wells and kunds under the Centrally 
sponsored scheme for the develop-
ment of Rathi, Tharparkar and San-
chore breeds of cattle and for the re-
habilitation of nomadic cattle breeders 
in Rajasthan. The State Government 

'have been informed Vhat though 
there is no provision for this schcme 
in the Central Budget during 1963-64, 
all efforts will be made to meet the 
expenditure from savings to the ex-
tent of the State Government capacity 
to utilise funds during the CU1T'ent 
financial year for improving watering 
facilities. 

As regards the Punjab, enqUlI'les 
made from the Government of Punjab 
indicate that scarcity of fodder exists 
in Bhiwani and Hansi TehsUs of 
'Hissar District dUe to drought and 
floods. 

~ ~~~ : ~ if ~T ~ 
~r? ~ if 1l ;qrq' .n f~ ~? 
~ l ~ m ~ 'AT<: ;qrq' '111 <!W ~ 
~~ ~ I 

~ m fi ~ : ~ ~rr-T <Ii <Ii 
'EflfWrr ~ ~ if, ~ ~ ~ tr 
~~I 

~ ~l~~ I I~.  : ;qrq' ~~ ~f~ ~T 

~, ~ '1ST ~ ~ 

Shri Swaran Singh: It has been 
pointed out that although the condi-

-tion is very tight some stocks of fodder 
are available with the people and they 
have been pulling on though with 
difficulty, No deaths of cattle have 
however been reported SO far. The 
Deputy Commissioner of Hissar has 
constituted a committee of officials 
and non-officials of the area to review 

·the whole position and for considera-
tion of measures to meet this emer-
gency. The State Government pro-
pose to obtain fodder from neighbour-
ing areas and distribute it to the peo-

pIe. It is understood that the State 
Government have sanctioned a grant 
of Rs. 3 lakhs for providing relief in 
the scardty affected areas. 

For meeting the shortage of fodder 
created by drought and fioods in the 
areas usually affected, it is proposed 
to establish five Fodder Banks under 
the Third Five Year Plan at an esti-
mated cost of Rs. 15 lakhs. The pro-
posal is under active consideration, 

This is the factual information. 
Farthest from me if I have given 
the impression ......... . 

lilT ~~~~r;:r.q: it f.;m ~ 
~ f~ 'AlJ1: mtm ~ ~ ~ <ft il'7 
f~~ on: ~ ;qrq' ~~ lfT ~ <R' I 

qr.fr,ffl' ~ 'AT<-~ ~ * 
~ If'PfT ~ <ilT 2": eh ~, <!W ~ 'l]:m 
If': ~ ~ ' fT~ * f~ I 
Shri Swaran SingJi: I was trying 

to say that this is the tactual infor-
mation in my possession. I am not 
here to contradict an hon. Member 
who, with his personal experience, is, 
I grant, better able to say as to what 
are the cOnditions prevailing in any 
particular area. 

rom ~ 'Ill ~ * f~ 1l 
f~ it ~~ ~ f~ ~ ~~ ~ ft'IV 
f~ ~ f~ ~ it 'ifT't 'Ill f~~ 
~ lfT ~ ~,~ T~~~ 
~~~ ~~~~~ 
IPCIT W ~ If<< ~r ~~ O!fT ~ 
~ I '-If'Ff 'A'f 'I1T ~ rn 

lilT ~ri '~ : ~ ;qrq' 'Ill ~
'!m1 * f~ ~ ~ f~ ~ r ~T ~ fm 
Cfi\: f~ ~ I 

~ : ~ !'fs ,,~ ii ~r.'~ ,,'IT 
(_TO Wf 'J'l'fff fij ~ ): ~ f<'fl.fl ~ 'AT<-
~. ~. t:f~ i~~ r 
~ f~ triT ~ I 
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'-'if ,,,aT f~: '1~. f<'fm ~ ;qh: 
~o ~Tl1 ~"ll'T f~ ~ 'fit ~ ~ ~ I 

1 think it is not a matter really on 
which t ~re need be any controversy 
or difference of opinion. The heart 
of every han. Member in this House, 
belonging to whatever party he may 
be, goes out in sympathy to those who 
might be in the grip of scarcity con-
ditions and it will be the earnest en-
deavour of the Central Government 
and Of the State Governments, I asSure 
you, to do their best to relieve the 
scarcity condition. I am requesting 
my hon. colleague, Dr. Ram Subhag 
Singh, to look into this personally 
and, if necessary, he will then go to 
some of the areas wheJ' there is diffi-
culty so that he might sec the position 
for 'himself and take proper remedial 
action either at the Sbte level or at 
the Ce!1tral levC'1. 

I have no reason to doubt that the 
State Governments are fully conscious 
of their responsibilitieR in this con-
nection and 1 need hardly assure this 
!hun. House that the Central Govern-
ment will not fail to meet their res-
ponsibilities in this re ~t. With that, 
I think, we should leave this issue. 

Shri Jashvant Mehta (Bhavnagar): 
Tose- I 

Mr. Chairman: Order, order, Let 
him finish and then, if necessary, I 
will permit a few questions later on. 
Let him now have his full, say. 

Shri Swaran Singh: 1 know that 1 
haVe already draWn very heavily on 
the indulgence of the House and on 
you, Mr, Chairman, in taking so much 
time and I will now like to wind up 
my remarks by making reference to 
the important question of foodgrains 
that has been raised by many han. 
Members of the House. 

One matter which has been referred 
to relates to the recent trend of hard-
ening of prices of wheat in UP and 
the Punjab. As is well known there 
is a certain consumer preferenCe for 
Punjab wheat for which 1 am perso-

1<'23 (Ai) 'L,S.D.-6, 

nally a little happy, because people 
feel that that wheat is better, That 
also means that sometimes tac actual 
movement from the Punjab takes 
place at a rate which causes tempo-
rary shortages. I have no doubt in 
my mind that so far as the wheat 
situation is concerned, it is quite easy 
of rectification. We have, as my hon. 
colleague pointed out a considerable 
reserve of wheat stocks, We have 
about 18 lakh tons or so. According 
to our import programme more wheat 
is coming in. We have already allo-
cated several thousand tons of wheat 
to the Punjab and there is already a 
downward trend of prices there. And 
more will be supplied for distri-
bution through fair price shops in 
Punjab and U. P. and 1 have every 
reason to hope that this is of a wholly 
temporary nature and things will de-
finitely improve, 

Shrimati Renu Chakravartty: Are 
we to bclieve that this rise in prices 
is only because of consumer preference 
and has nothing to do with any 
traders or anything? Is it only be-
cauSe of consumer preference? 

Shri Swaran Sing-h: Certainly when 
the trader charges higher prices. he 
takes advantage of those temporary 
shortages, which I do not defend. But 
that is the cause for it, And, as you 
know wheat is not a commodit)' 
about' which there arc any statutory 
prices for distribution. So the trade, 
which is not unusual with them-l 
do not defend it, 1 personally do "ot 
accept this theory of prices being 
pushed up merely because there is 
greater demand-but still that is the 
way that the trade functions, Luckily 
for the country this is a position 
which is capable of rectification a:1d 
handling because of the wheat stocks 
that we have got, and stevs have al-
ready been taken to ensure movement 
of wheat both to UP. and Punjab, and 
the prices will,"1 have every reason to 
hope, be kept in check, 

Now Sir sO far as rice position is 
o er~e , 'luckily We are having this 

debate at a time whe\l the trends in 
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the prevailing prices all 
country 'are definitely 
favourable turn. 

over the 
showing a 

Shrimati Renu Chakravartty: That 
is because of the harvest. 

Shrimati Renuka 
that an answer' 

Ray: How is 

Shri Indrajit Gupta: Lucky for 
whom? 

Shri Swaran Singh: I thought it 
was lucky for the opposition also, 
because they are interested in seping 
and ensuring that the trend in the 
price level is favoura ble--unless, of 
course, they want to make poliIi '"al 
~ ital out of everything. 

Shrim.ati Renu Chakravartty: No, 
no. 

Shri Swaran Singh: r am glad. So 
let us tackle this problem. 

8hri Umanath: Every year it takes 
place. It is seasonal. 

Shri Swaran Singh: So the criticism 
is also seasonal. At any rate, let the 
seasomal factor operate now and put 
some sort of a subduing effect on the 
criticism! 

Shrimati Renu Chakravartty: Not at 
aU, because we know what is going to 
happen in November again next year. 

Shri S ,,'aran Sing-h: I am glad that 
the han. lady Member has given about 
a year Or about ten months, because 
she is worried about November next, 
October and November next year. 

...n ~ ~  : ~T~T fu.t 
~; ft~T'f <it m <ir <:R'fi f.."1:f1'<f ~ ~ I 
;;p.r ~ 't q<: if lJBiT Q:Tm ~ at 
<'ffifi'<'IT m;rr Q:T ;;mrr ~ ~  ;;p.r ~ 1 
ifi'r~ if; q<: ~ fif<1i'i;f' 'l'i<: ;mm: it 
orJ\:rT ~ m f~ 'fit ~ ~ ffi';mif m-
~~~I •• ~ 

''IT m f~: m'1 't ~,,~ ~ eft 
l ~ iI'Ii 'llt'clff '!i't 'l{T ~ .'f ~ I it ciT 
~ ifi'r ~~ ~, ~ ,r,d: ~~ ~ 
~I 

Shri Umanath: Are we to depend. 
upon luck or on the question of 
prices? 

Shri Swaran Singh: Do not place 
too much reliance On words, be"ause 
you yourself said that words do 110t 
produce food. Words will not detract 
me, I assure t he han. Member. Let 
Us try to understand the problem. 

Sir, the year that we have now 
passed was a difficult year. There wail 
that considerable shortfall in the pro-
duction of rice. r will not give the 
figurcs; they have been given here on 
more than one occasion. I am not 
going into the causes thereof. They 
are fully known to the House. l<;ven 
with that considerable shortfall in the 
production of rice, still I think that it 
was possible to 10"alise the problem. 
I do accept that West Bengal did 
face a difficult position. But I do not at 
all agree with the comments that have 
been m;ld" by some han. M"mbers 
that the West Bengal Government or 
the Chief Mini,tcr of West !>eng-al hill<l 
anything to do with the difficulties that 
were fa,eed by the State of West Bengal 
I feel that the Chief lVIinister Of West 
Bengal has been taking a great deal 
of personal interest in this matter, and 
it was his intervention which brought 

_,down the level of prices at a time 
when he was facing a really difficult 
position, particularly on account of 
the stoppage of movement of rice from 
the State of Orissa, Therefore, it is 
not quite fair to unnecessarily criticise 
the State administration for the diffi-
culties which faced them. 

Shrimati Renu Chakravartty: How 
did it corne down? 

ShrimaU Renuka Ray: Because the 
Central stocks arrived. 
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Sllrimati Renu Chakrava.rtty: Rub-
bish. We know ... (Interruptions). 

-.rio ~r.f~~l'Ttf r ~ : 
~i r ;r ll1I ~ fin:<iTl1, ~'fT;,ft it 
<i@1 

P.{T m ~: ~rT : SIo Ulf ~ 

"Ilf~ >f.T ~l'T <l'Rr ~ ~5TT ~ra1 ~ <iT 
it ;r.dt <ro ~~ ifi': ~ ~ I 

~ 0 WI" q;f~ ""~: ll1I '3fiffiT 
f;T ~ft ~T I 

ShI'j Ramanathan Chettiar (Karar): 
Sir, on a point of order. Can an han. 
Member point out another han. Mem-
ber and say 'rubbish'? Is it parlia-
mentary? (Interruptions). 

Mr Chairman: Order order. 

An Han. Member: 'Rubbish' is not 
parliamentary. 

Shrimati Renu Chakravartty: 
wiU1wdraw it and I say it is absolute 
nonsense. (IntcrruptiO!,s). 

Mr. Chairman: Order order. 
would request han. Members 

Shrimati Renuka 
allow me, because 
'rubbish', 'nonsense' 
things .. 

Ray: Sir, 
she has 

and all 

please 
said 
these 

Mr. Chairman: Pk'ase resume your 
seat. 

Shri Su,rendranath Dwivedy (Kend-
rapara) : Sir, since the matter has 
been raised, I do not think the word 
'rubbish' is unparliamentary. She has 
withdrawn it. But that does not 
matter. I think the word 'rubbish' is 
parliamentary and there is no ques-
tion of her withdrawal. (Interrup-
tions) . 

Shri Tyagi: Sir, may I say one 
word? The han. lady Member said 
'rubbish'. Then she was clever enough 

to say, "I withdraw the word, it is all 
nonsense". And if 4lnonsense" is 
objected to, she might say "I with-
draw the word, but it is all prafty" or 
something amI go on abusing like that. 

Shrimati Renu Chakravertty: I do 
not know whether it is parliamentary 
or not. Otherwise I will use another 
word; I know English quite well. 

Shri Tyagi: Let heT not use a third 
word. 

Shri Ramanathan Chett/ar: 
have raised a point of order. 

s· lI", I 

Mr. Chairman: So far as the word 
'rubbish' or 'nonsense' is concerned, it 
depends upon the context. What I 
would plead is, this subject has agitat-
ed the minds of most of the Members 
here. I wiII give them an opportu-
nity to have their sayar put a ques-
tion, if necessary, if certain points 
are not made clear. But continued 
interruptions like this should be 
avoided. 

Let the hon. Minister finish .... 

Shri Ramanathan Chettiar: I have 
raised this point. Is this word 'rubbish" 
parliamentary Or not? 

Mr. Chairman: I have given my rul-
ing. Let the han. Minister finish. 

Shri Ramanathan Chettiar: I want-
ed to know whether it is parlia-
mentary or not. What is your ruling? 
I seek the protection of the Chair. 

Mr. Chairman: I have already giv-
en my ruling that the word 'rubbish' 
Or 'nonsense' by itself is not unparlia-
mentary. But it depends upon the 
context. 

Shri Ramanathan Chettiar: In t!iliJ 
context? 

Mr. Chairman: Order, order. Let 
the hon. Minister conclude. (Interrup-
tions) • 
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Shrimatl Renu Chakravartty: In-
stead of the lady Member getting 
agitated, she might just say on which 
date the stocks arrived-because she 
seems to know the exa,·t dates on 
which they arrived-let her inform 
the House the date on which th(' stocks 
arrived and the date on whIch the pri-
ces went down. Then the whole thing 
will be clear. (Interruptions). 

Shri Taygi: By that word she did 
not mean the person. she meant the 
information which she had. 

Mr. Chairman: Order, order. 

Shri Nambiar: Sir, both are lady 
Members. 

Shri Swaran Singh: Sir, with great 
respect I entirei:' agn'c with yeur 
observation. bccauoe when were is 
some excange of views, particularly 
between two lady Members, we 
should not grudge. If they want to 
say things to each other. \\"-' Vl sumc 
that they alwa\s sa,' :hlD!;s ,n ~ r 

best of taste. And Jt provldes mC' an 
opportunity, Sir. to see if thprc is :my 
point that remRlns uncove, "J It is 
a blessing in disguise so far RS 1 Rm 
concerned, and that will enable me to 
finish my observation more quickly. 

Shrimati Renu Chakravartty: Don't 
get worried. 

Shri Swaran Singh: I am 'r~, so 
are you. 

Sir, so far the rice position is con-
cerned, this is a matter which is ','e-
ceiving very careful and very anxious 
consideration of the Government. 
Criticisms apalL. speeches apart, this 
is a matter which has to be viewed 
both from the short-range point of 
view and also from the long-range 
point of view. For one thing, I 
agree there have been shortfalls in 
production on the agricultural front. 
The agricultural production has not 
come up to the levels which We hop-
ed. This matter has been mentioned 
in the mid-term appraisal of the Plan 
and has been mentioned on other oc-
a~io  also. Let us also try to under-

stand what is really the quantum of 
that shortfall so far as rice is concern-
ed. If we look at our quantum of im-
ports over several years, they have 
ranged from 3 to 5 lakh tons a year. 
The level of production is of the order 
of 32 to 34 million tons. If we look 
at it, the shortafall is only a vcry 
small percentage of our total l i" ~

tion, With efforts for stepping up pro-
duction and by maintaining a certain 
tcmpo of increase from year to year, 
this is not a problem which really is 
so dismal as it it made out by cert.ain 
hon. Members. 

Shrimati Renu Chakravartty: What 
is the shortfall according to you'! 

Shri Swaran Singh: After a1l, we 
have managed even a bad year with 
our internal production plus a litlle 
carry-over that we had plu.< a tot11 
import of four or fivc lakh tons-about 
5 lakh tons is thc maximum that we 
import in any year in a total produc-
tion level of 33 or 34 million tons. 
Five lakh tons is not a very large 
percentagc. In fact, our percentag('s 
of wheat imports arc even more ao 
compared to wheat production, when 
we compare this to our rice imports. 
Therefore, SO far as the rice position 
is concerned, I know that last year 
was particularly a bad year. But let 
us also take into consideration the 
fact that with the shortfall of produc-
tion of rice to the tune of 2.7 million 
tons or so and with an import of about 
5 lakh tons only, we were able to 
scrape through t!hoe stresses and 
strains. I am not under-estimating 
or under-stating it. Let us try to 
understand the size of the problem 
and my feeling is that this is a prob-
lem where with a little added effort 
by us, by the hard working :md very 
industrious peasants of our country, 
we can easily raise our production 
level up to a point which will meet 
not only OUr internal requirements 
but also will enable us to build the 
necessary stocks which will help us 
in times Qf difficulty. 
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Shrlmati Renu Chakravartty: If 
the total all-India shortage is 2 mil-
lion tons, is it not a fact that these 
shortages are being exaggerated in 
West Bengal? 

Shri Swaran Singh; So far as 
production figures are concerned, 
they .are well known and this pro-
duction figure and the shortfall as 
compared to the last year is a figure 
which has been. given here more than 
once. I would request the han. lady 
Member to instruct her Party Mem-
bers in West Bengal to put questions 
to the Chief Minister of West Bengal 
to explain what he said rather than 
ask me to explain what the Chief 
Minister said. I do not know pre-
cisely what the Chief Minister said 
anc! what figure he gpve and what 
reasons he had. To tell me that the 
Chief Minister has said something 
and what is my explanation, to say 
the least, is not very fair. 

Shri U. M. Trivedi: The Chief 
Minister always talks like that. 

Shri Swaran Singh: Have the Jan 
Sangh also combined with the Com-
munists in this? 

Shri U. M. Trivedi: The Jan Sangh 
is as hungry as the Communists. 

Shrimati Rentika Ray: On the sub-
ject of shortage of rice, I would re-
quest the Minister to at least give a 
reply to things that have ~e  

brought out. Is it not a fact that 
even if West Bengal has 50 lakh 
tons of food grains in this bumper 
year, she will still be short of 14 
lakh tons? Has the West Bengal 
Government not informed the Cen-
tral Government? This is a chronic 
featUre coming up periodically every 
1ihiree years. Arc we going to find a 
solution for it Or not? 

Shri Swaran Singh: entirely 
agree with the observations made by 
the han. lady Member that We have 
to satisfy the needs of West Bengal 
and other areas which depend upon 
the supply of food from other parts 
.,f the cauntry. There are-all of ~ 

know-three chronic deficit areas; 
Kerala, Maharashtra and West 
Bengal. These are the areas where 
supplies have to be moved from ad-
joining areas. 

Shri U. M. Trivedi (Mandsaur); 
Maharashtra is no longer deficit. 

Shri Shlivaji Rao S. Deshmukb: 
Maharashtra is deficit in rice. 

Shri Swaran Singh: In rice, not ip. 
foodgrains as a whole. 

Shrimati Renuka Ray: Is it 110t a 
fact that West Bengal is deficit be-
caUSe 3;\- lakh tons of rice could have 
been r~ e  where now jute is be-
ing product!d to earn more foreign 
exchange? 

Shri Swaran Singh; I did not con-
1radict her; she made a very excel-
lent speech saying that the diversion 
of certain paddy fields to jute :;row-
ing is responsible for creating a de-
fici, in the State of West Bengal. I 
would appeal to the han. Members 
of this House that arguments of this 
nature need not be given because ill 
the matter of food production and, 
in fact. in the matter of agricultural 
production as a whole and also in 
industrial production, we have been 
taking a view of the country as a 
whole-jute in one area, more rice 
in another, more wheat in another 
area, more steel in one area and 
more minerals in another area. We 
must always have an all-India pic-
ture before our mind and if there 
are shortages in any area, they may 
be shortages within their control or 
·beyond their control. We have to 
meet the situation as we find. What-
ever be the reasons, here we nre 
faced with a problem where certain 
parts of our country do depend upon 
the supply of rice, the commodity 
which we are discussing at the 
moment. Therefore, we have to en-
sure that necessary steps are taken 
to see that the supplies are adequate. 

Now, .what are 1hose steps that are 
proposed to be taken ? For one 
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thing the important source of sup-
plying rice to Wl'st Bengal is Orissa 
and the movement of rice from Orissa 
has already taken place and that has 
had a goo'd effect upon the level of 
prices in West Bengal. The other 
point is. what are the regulatory mea-
sures that are sougb t to be taken-the 
regulation of margin,; charged by 
wholesalers and retailers over their 
costs? State Governments have been 
asked to issue orders under the De-
fence of India rules and Mahal'ashtra, 
Uttar Pradesh and West Bengal Gov-
ernments have already taken action. 
The corollary of this is strengthening 
of administrative machinery for check-
ing of stocks and accounts which we 
have ask, I the State Governments to 
strengthen particularly in West 
Bengal, and the West Bengal Govern-
ment have promised to do so. The 
question of assisting the State Gov-
ernments financially to meet the cost 
of such machinery is under conside-
ration. The State Governments !lave 
also been asked to issue rules to pro-
hibit fair price shops and approved 
retailers from charging any price 
higher than that prescribed by Gov-
ernment. Action on this has already 
been taken by Maharashtra, West 
Bengal and U.P. A scheme is under 
consideration for the setting up of a 
purchase organisation with a view to 
purchasing paddy and converting it 
into rice and then selling it in States 
during the period of high prices to 
check them from rising. 

Shrimati Renu Chakravartty: About 
the last one, where is it being imple-
mented? 

Shri Swaran Singh: This will be 
obviously in surplus paddy areas of 
Orissa, Madhya Pradesh and even 
may be Andhra Pra(.lesh. 

Shrimatl Rena Chakravartty: The 
marketable surplus will again go to 
the hoarders In our State. 

Shrt Swaran Slnp: The West 
Bengal Government has agreed-this 
might be of some satisfaction to the 

hon. lady Member-to procure rice 
and to hold it for such a situation. 
So, there will be some procurement 
even in West Bengal. The import of 
rice from Nepal and inter-zonal 
movement of rice in order to aug-
ment the supplies during the period 
of high prices is also one of the mea-
sures that has been resorted to. This 
could also be SUitably introduced at 
the right moment. The intention is 
that both by regulating trade and by 
increasing the availability in a period 
of scarcity and of consequential high 
prices, the traders would be prevented 
from pushing up the prices in a man-
ner they lhave been doing. It is 
one of the conditions Of the licen-
ces issued to the wholesale licensees 
that they will not charge margins in 
excess of those prescribed by Govern-
ment or agreed to with their associa-
tion. For breach of this, their licences 
can be cancelled, or when securities 
are prescribed, they can be forfeited. 
So, I think that these regulatory mea-
sures on the wholesale trar.Ie will have 
a salutary effect, and I hope that the 
fears that some hon. Members enter-
tain about October or November next 
year may be kept well in check. We 
are now at the commencement Of the-
season when the ri~ crop has started 
coming in. 

Sh.rilDati Renu Chakravar<tty: What 
is the price that is going to be fixed? 
Will it be open market transactions? 
Or will it be a levY on the rice mills? 
What will be the actual price? 

R Shri Swaran Singh: I think that, 
that has been stated more than OIl1ce. 
It is not OUT intentiOll1 to interfere 
with "'he market operations or to in-
troduce any statutory price for pur-
chase, but the intention is to provide 
a support price so that paddy or rice 
price, when the crop arrivals take 
place, does not fall ·below a certain 
level 

When the stocks are there with the 
licensed holders and 1Jhe ma·rgins are 
prescribed, and the stocks are at!!!, 
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known, then, it is quite possible to 
regulate it, and let Us not try to read 
danger where I feel it does not exist 
that is, in a type of situation which ~ 
can control. So, this is a new emphasis, 
and this is a new method of exercising 
effedive control at the wholesale level 
whic,l, I hope, will have a salutar; 
effect in keeping the prices under 
check. 

Shr:mll.ti Renuka Ray: What about 
the Centre taking over the responsibi-
lity for feeding Calcutta, so that this 
continuous and chronic thing might 
end? And the rest of West Bengal 
could feed itself. 

Shri Swaran Singh: I think that that 
is a matter of detail If the o~erall 
availability of rice in the State Of West 
Bengal including Calcutta is there, 
then, it is a matter of detail as to who 
does it. Personally, I would leave it 
to the State Government to organise 
distribution, and I think the Centre 
should not come in. 

Shrimatf Renuka Ray: The Centre 
can supply anct the State agencies can 
distribute. 

Shrimati Renu Chakravat'tty: The 
fair price shops do not have rice. The 
distribution has also to be looked into. 
The fair price shops do not have rise. 
There is black marketing of rice. This 
Is exactly our charge. 

Shri Birendra Bahadur Singh (Raj-
nandgaon): Is it only tJhe privilege of 
the lady Members to interrupt the hon. 
Minister or can the other Members also 
PUt questions to the hon. Minister? 

Mr. Chairman: I have alxeady re-
quested the lady MembeTs to have a 
little patience with the hon. Minister 
wlhen he is explaining the whole posi-
tion, and they would get an opportu-
nity later to put questions, if there are 
any points on whiCh further clarift-
eation is needed. 

Shrl Swaran Singh: My own esti-
mate is that for the Central reserve 
a~ also the State requ.lrem.ents, the 

~ t al level of procurement this year 
IS boUnd to be substantial and helped 
by the import programme' of the CW'-
ren<t year, I do anticipate that the 
buffer stock position will be much 
better. There is also the imposition ot 
these regulatory measures at a strate-
gic point. These are factors, the effi-
cacy of which need not be under-esti-
mated. Let tlS watch the position, and 
we shall certainly be able to review 
tlhe positiOn and will not hesitate to 
take even more stringent measures if 
necessary. But let us not cause a scare 
at a time, at any rate when there is 
little justifkation fOr 'a ,care of this 
nature. 

There are two substitute motions, 
one by Shri S. M. Banerjee and ano-
ther by Shri Inder J. Malhotra. 

Shri Shivaji Rao S. Deshmukh: Be-
fore the hon. Minister deals wijfu, the 
motion proper, I would like to ask one 
question .. 

Shl'i Swaran Singh: Let me finish 
what I was going to say. 

I am sorry I cannot accept these 
motions for the reasons I hav:e already 
given. It is not my intention to go into 
the various clauses or the various sub-
paragraphs of these motions. 

So far as the suggestion fur the 
appointment of an agricultural com-
mission is concerned, nonnally, it is 
quite attractive for any administra-
tion, when it is faced with a difficult 
situation, to appoint a commission, 
because then .they can say that the 
commission will examine and all that, 
but I think that there has been enough 
examination, and we know most of the 
problems, and we are taking some con-
crete steps to grapple wibh the situa-
tion, in the matter of the organisa-
tional set-up both at the Centre and 
in the States, into the details of whiCh 
I need not go. We have set up an 
Agricultural Produotion Board. The 
Agriculture Minister is also made 
responsible for the activities in the 
Ministry of Community Development 
and Co-operation and alao the Minis-
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try of Irrigation and Power in so far 
as they relate to agricultural produc-
tion. At the State level, Ministerial 
committees have been constituted to 
give special attention to agricultural 
production programmes, and even at 
the district level and the block 
level, the recommendations made 
by the Working Group have been 
accepted, and action has already been 
initiated. And I do not feel the neces-
sity, as the situation stands today, of 
constituting any agricultural commis-
sion. 

So, I oppose the two substitute mo-
tions which have been moved. 

Shri Tyag-i: Thehon. Minister has 
said nothing about the cane prIces. 
The subject was hotly discussed in thIS 
House. 

Some Hon. Members T()Se-

MIr. Chairman: I shal! pennit one 
question to each Member. 

Shri Tyagi: The hon. Minister has 
said notilling about raising the cane 
price to Rs. 2 . . . . 

Some lion. Members Tose-

Mr. Chairman: Only one Member 
rmould speak at a time. If any clarifi-
cation is needed, then I shall give 
opportunities to hon. Members. 

Shri Tyag"i: The hon. Minister has 
avoided one questWn which is causing 
great anxiety in the minds of all of 
us. I want to know' whether frle is 
going to raise the price to Rs. 2 or he 
wants a formal motion to be brought 
forward before the HoUSe for that 
purpose. 

Shrimati Renu Chakravartty: The 
motion is there already. 

Shri Swaran Sing-h: I have taken 
note of 1Jhe feeling that has been ex-
pressed in this oonnection. Without 
eJ..-pressing any opinion at the present 
mge on this matter, because there are 
certain ~ whllch are very 

intimately connected with this, 
namely the effect of this on the 
prices, either of sugar or of other 
related commodities, and there are a 
number of other factors which will 
have to be carefully examined, I 
would say this; I know the feelings 
that have been expressed, and I shall 
certainly give very great weight to 
the vi~  that have been expressed, 
and it may be possible to finalise a 
decision in this respect before long, 
that is, in a matter of days. 

Shri Tyag-!: We thank the hon. 
Minister for this. 

Shrimati Renu Chakravartty: May I 
know whether he is going to imple-
ment the recommendations regarding 
price stabilisation board, the price 
stabilisation organisation and the price 
intelligence division? These are three 
important recommendations of the 
Ashoka Mehta Committe-e. I want to 
know whether the price stabilisation 
board will be constituted not as an 
advisory body b\,lt as a statutory body. 

Shri Swaran Sing-h: Shri Ashoka 
Mehta luckily is with us now as 
Deputy Chainnan of the Planning 
Commission. So far as his report is 
concerned, h r made this report several 
years ago. I shall take the earliest 
opportunity of discussing these matters 
with him, and in view of all these 
other things that have happened in 
the interval, taking into account what-
e~ may be the latest thinking in 
the light of our experience in the 
interval, we shall certainly take ap-
propriate action with regard to various 
re o ~ atio . 

Shrimati Renu Chakravartty: It i. 
a most unsatisfactory answer. 

Sbri P. R. Patel (Patan): May 
know whether Government are going 
to constitute a board to fix the mini-
mum prices for different agricultural 
cOIIlUllodi ties? 
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Shrl Swaran Singh: I think that, 
tha t is the same idea as price stabili· 
sation organisation. 

'Shri P. R. Patel: This is different. 
'That was regarding price stabilisation. 
I want to know about minimum re-
munerative prices for agricultural 
·commodities. 

14.58 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

Shri Sawran Singh: I have no inten-
iion of constituting such a board. 

Shri Karni Singhji (Bikaner): Do 
the Government of India propose to 
advise the Rajasthan Government to 
declare a famine officially in the 
scarci ty areas of Raj asthan? 

Shri Swaran Singh: I have nO doubt 
ihat if it is necessary the Rajasthan 
Government will declare those areas 
as famine areas. There is no need for 
any advice from the Centre. I have 
already said that my colleague the 
Minister of Agriculture, Dr. Ram 
Subhag Singh will look into this 
matter personally, and if necessary, he 
wi1l also go to the spot, and necessary 
steps will be taken. 

Some Bon. Members rQse-

Mr. Deputy-Speaker: Order, order. 
I cannot allow so many questions. This 
is not the Question Hour. 

If '1: allow one question to each, it 
will take half an hour. 

Shri Shivaji Rao S. Deshmukh: Not 
a single question has been allowed to 
be put on this side. 

Mr. Deputy-Speaker: I will allow 
only those who have not spoken. 

15 hrs. 

8hri Shivaji Rao 8. Deshmuk.b: Also 
those who have spoken, but have not 
been answered. 

Shri Birendra Bahadur Singh: 
have not spoken. I want lu put two 
questions only concerning Madhya 
Pradesh. One is why are prices not 
declared before the crop has left the 
farmer? The position now is that 
prices are always declared when the 
crops have left the farmers. 
Government must declare the prices 
when they see that the crop is 
there with the farmer. The second 
question is this. Madhya Pradesh 
generally sends rice to Gujarat and 
Maharashtra. It is all right. We have 
no objection. But only surplus rice 
should be sent. Will the Government 
of India insist on Madhya Pradesh not 
to send all its rice to other States? 

Shri Swaran Singh: The replies to 
both questions are simple. So far as 
the first is concerned. support prices 
are always declared much in advance 
of the time of the arrival of the crop. 
because there is no point in doing it 
afterwards ..... . 

Some Hon. Members: No, no. 
Shri Swaran Singh: Support prices 

for the next season are always de-
clared and announced much in 
advance. I has already been declared .. 

Shri Bireudra Bahadur Singh: If 
they are not declared earlier, what 
happens is that the crop leaves the 
farmer... .•• I~' 

Mr. Deputy-Speaker: Order, order. 
He should resume his seat. 

Shri Swaran Singh: So far as the 
other question is concerned, how can 
all the rice from Madhya Pradesh be 
sent to any other place? Obviously, it 
Is only the surplus rice that goes from 
there. 

lilT ~ l :~"rI  • it 1<-( 0fR'fT 

'm:aT ~ f ... '-T~fT 'fT ofr <mT ;;r-nm 
~it  J ~tf <n<:f 'fa iflff lJ r-:ub f. f... Cf6 
'3'fft GTlf If{ ~iIT ~ ? '!:ill'- Cfi': 
m<1T f<1lli ~it  'AT<: l1t,m ~'lT;;rri r, 

\ff ::rtf 'f.T 'lii~T f<nr <f.T ~t'1T ? 'f.<'b-
~ ;i if, $ ... r <fa; !;<fR f~f fG<IT 
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[>.if l'f~T  

~i"fT ~ I ;;r) 'ifT'I1'I' 9<' "liqif lVl f"fll'T 
~ tT Q, ~ ¥X "li~ lVl ~ ftrflTir ft ~'fT 
~ ~ I ~ f"f><1 ~ g; ~ ~ f<'fl:{ ~' IT 

~ ~ ? l'fCf.f;r:c c;;r ~ ::-~:r 'liT <m 
i[(l'i ~ ? 

~ m f~ : ~"ffiT :r ~ 'liT 
~  f;; ~ f oiof; ~. I ~ffTf~ it i't 
mc.r:o;,} q:jf 'TT fH fPTI I imm 

~ , 
~r fvRT :;rr'~ir f~ 'ifTf ;'~' ? ~: p, 
i't CPt r'f;"'n ~ 'l<\<: ~ ~ ~ "J'ffiT ~ 

~ :f "r l'Ti'it I 

~~, if "it ~ I '<ITCfOf 9 ~ 
~ f~ 11;; f<-;p.n JfFfT ~ r.ir- t ~ <;'11 'R 
~'lT ~ ~ I 0:'1 To f f"~ 'f;"r., f~ri  

~ ? 

'l) lIfo Sf 0 ~ l'l'R;ft"!T lieft 
~ ~~~r~ : 

'Hard working peasants will 
definitely put more efforts and 
make up the shortage'. 

itu IH~ ~ ~ f'f;" '3'f e"tif ~ ~i
crtit.,. i r~~, ;;r~ f'RTt m OlfWiT 

~ ~,~~ fOF f f~f' ~ '3'1 f'i ~ it, 
;;fT <flIT it fOF;;R ~ 'l<TT f;;n:r it <rR it 
if ;r 'f;"C{ ~I T ~T --~ f~ '+IT ~i 
,,* m', ~r '1>: 1TF0fT 'f~r ~-r '1'r.i"fT ~, 
~ ~lfr ~t q7 q~"r : f~f.t it 

f~ fl'Tm OFT O1lifPH ift ~~T ? 

'l' m ~ : lfT'R'T<:r ~ ;r ~'f; 
~r:r l r 1ffr <rra ~r ~ I ;;r~ ~. 

" ~ 'f ~~ ';mr <fir ~'f;"~, ~rfll: : ~ fif, 
'AlP f~  'liT i-ifl1~ ~, iJ) ~ 
q';'<fF ~lfr I m<v.'f lRr UlT ~ ~ fif; 
fit; 'Am: f~'ifrf ;:r it ~  q'R ~ ~ 
;:mm 'fit, err ~ <rl ~ ~ t;W 

;;rEr f~~ ~ . C';,,J m';'fT ~ i'1~rriT 
'f;"r, 'l~- ',,:1' ·imn: "I.r[;;r ;:r~ l'f'i''fr ~ I 

Some Hon. Members rose-
Shri SUl'endranath Dwlvedy (Kend-

rapara): Shri Jashvant Mehta had 
got up earlier. The Chairman bad 
promised to allow one question to 
him. 

Mr. Deputy Speaker: All right. 

Shri Jashvant Mehta: Regarding the 
problem of drinking water in scarcity 
areas, the Gujarat Government had 
demanded from the Central Govern-
ment a substantial amount for supply 
of drinking water. The hon. Minister 
has stated that they are going to tell 
the State Government to arrange for 
it in the next budget. But have any 
concrete steps been taken by the 
Centre? 

Shri Swaran Singh: I do not lhink 
it is very rel'evant to the present 
debate. It is an important matter that 
he has raised. But I am not quite sure 
whether I am concerned with drink-
ing water. But I can pass it on to the 
Ministry concerned. 

Shrimatl Renu Chakravartty: In 
view of the very unsa tisfactory state-
ment made by the Minister, specially 
wi th regard to price stB bilisation and 
prices for the various food crops, we 
walk out. We do not participate in the 
debate. 
15.05 hrs. 

Shrimati Renu Chakravartty and Bome 
other hon. Members then left the 
House. 
Mr. Deputy-Speaker: Shri Inder 

J. Malhotra is not present in the 
House. I will put his substitute 
motion No. 1 to vote. 
The motion was put and negatived. 

Mr. Deputy-Speaker: Shri S. M. 
Banerjee is. also not present In the 
House. I shall put his substitute 
motion No.2 to vote. 
The motion was put and negatived. 

Mr. Deputy-Speaker: The discussion 
is over. 


